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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

EXECUTION APPLICATION NO. 24 OF 2020

IN

ORIGINAL APPLICATION NO. 401 OF 2018

INTHE MATTER OF:

PRAVEEN AND ANOTHER ...APPLICANTS
VERSUS
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

& OTHERS ..... RESPONDENTS

SUBMISSIONS/OBJETIONSTO THE OBSERVATIONSMADE BY THE

JOINT COMMITTEE REPORT DATED 11.06.2021 ON BEHALF OF

RESPONDENT NO.8 M/sHSM HOLDINGS

Preliminary Submissions:

1. That the State Level Environment Impact Assessment Authority, Uttar
Pradesh (‘SEIAA’) issued the Environmental Clearance (‘EC’) to the
answering respondent on 30.01.2018 for sand mining from Y amuna River at
Gata No. 620 Mi & 634 Mi, Village Sankroud, Tehsil-Khekra, District-
Baghpat. U.P.

2. That on the perusal of the EC, it will be evident that the method of mining as
approved in the EC is “Bar Scalping or Skimming method [OTFM (Other than
fully mechanized) as per IBM & SSMG, 2016) using: Scrapper/light earth
mover, Hydraulic excavator, Loader, Truck & Tractors for Transportation. It

IS apposite to mention here that the Bar scalping or skimming method islisted



as one of the important methods of sand and gravel mining operationsin the
Sustainable Sand Mining Management Guidelines 2016 issued by
MOEF& CC.

. That before making submissions parawise to the joint committee’s
observation, it will be germane to mention here that in the entire report, there
has been no finding that pits had been found in or near the mining lease area,
which would have established illega mining or violation of the method of
mining as provided in the EC. Further, it appears that the report has missed
out presence of Scalper at the site. The Scalper collectg/extracts the dry sand
from the surface of barsand stops at a point/location from wherethe Hydraulic
Excavator is used to load the mining material collected in the trucks and
loaders. It is very pertinent to note here that the Scalper cannot operate in wet
sand. The answering respondent isusing scaper at the siteto mineinthe area.
(the photograph of the said scrapper aso finds place in the joint committee
report as the left photograph marked as P3). Furthermore, it is evident from
the photographs attached in the joint committee report that Hydraulic
Excavator is being used to load the mined materias in the trucks (the
photographs showing the hydraulic excavator stationed next to the collected
mined materia).

. It is also important to mention and reiterate that the answering respondent
collects the mined materia at an area, within its site, earmarked for the same
and for which due permission has been applied for and has been granted under
the U.P. Mineral (Prevention of Illegal Mining Transportation & Storage)
Rules, 2002. The said collected mined material isthen loaded and transported
at the earliest. It isrespectfully submitted that no harm is caused to the nearby
fields and no problem whatsoever is caused even to the farmers adjacent to

the mining area because of the method of mining adopted by the answering



respondent. Any averments to the contrary alleging soil erosion etc. is
Incorrect in its entirety.

. FORUM SHOPPING BY THE APPLICANT: That is also very pertinent to

mention here that even though the present Execution Application has been
preferred by the applicants on 06.10.2020, the applicant No.1 herein filed a
writ petition numbered Writ C No. 6974 of 2021 on 09.02.2011 before the
Hon’ble Allahabad High Court praying the following relief:
“It is most respectfully prayed that this Hon’ble Court may graciously be
pleased:

1. to issue a writ, order or direction in the nature of MANDAMUS to the
Respondent No.1 and Respondent No.2 for setting aside the impugned
Office Memorandum dated 24.07.2020 by Respondent no. 2 Directorate
of Geology and Mining for allowing the mining oper ations of Respondent
no.8, M/s HSM Holding Pwt. Ltd.

2. to issue a writ, order or direction in the nature of MANDAMUS to the
Respondent No.8 to prohibit the mining operations in the village of
Sakrond in Baghpat;

3. toissue a writ, order or direction in the nature of MANDAMUS to the
Respondent No.1 State of UP to impose huge environmental
compensation cost for the violations committed as per the precedents of
the Hon'ble Tribunal in a plethora of Orders/Judgments

4. to issue a writ, order or direction in the nature of MANDAMUS to the
Respondent No.1 to comply with the Order dated 08.03.2019 by this
Hon’ble Tribunal.

5. toissueawrit, order or direction in the nature of MANDAMUSto direct
the Respondent No.1 to not allow mining in river bed, by mechanized or

semi mechanized machinery/equipment in the Sate of UP.



6. toissueany other writ, order or direction, which this Hon ble Court may
deemfit and proper under the facts and circumstances of the case;

7. to allow this Writ Petition (PIL) with special costs in favour of the
petitioner, throughout.”

8. That filing of the present Execution Application was stated in para 20 of
the writ petition. The said para 20 of the writ petition is reproduced for
the convenience of this Hon’ble Tribunal:

“20. That the Petitioner on 07.10.2020 filed an Execution Application
no. 24 of 2020 in Original Application No. 401 of 2018 before the Ld.
NGT to bring to its notice the blatant violation and non-execution of
the final order dated 08.03.2019. However, the matter has not been
listed even once since its filing, since the presiding Judge has since
retired and the matter is not being taken up due to lack of judges and
expert members at the National Green Tribunal. The petitioner land is
in grave danger asthe mining is continuing at full scale and thereisan
urgency and therefore the petitioner is seeking this Hon’ble Court’s
indulgence.”

9. That on perusal of the abovementioned prayers, it will be evident that
they are same asthat prayed for in the present Execution Application and
that the subject matter inthewrit petition isthe sameasthat of the present
Execution Application. The writ petition was listed on 18.06.2021 when
the learned counsel for the petitioner submitted that with the efflux of
time, the writ petition was rendered infructuous. Accordingly, the
Hon’ble Allahabad High Court was pleased to dispose of the writ petition
as infructuous. It is respectfully submitted for this Hon’ble Tribunal’s
consideration that once the writ petition praying for the same reliefs has

been disposed of as infructuous on the statement made by the Counse



for the petitioner, the said reliefsin the present execution application also
ought to be rejected on this ground alone. A copy of the said order dated
18.06.2021 passed by the Hon’ble Allahabad High Court downloaded
from the website of the Hon’ble Court is being annexed herewith and

marked as Annexur e No. R8/1.

6. Parawise Submissions of observation relevant to the answering respondent:

Observation: It was informed that the mining work started from

13.01.2021 onwards.

Submission: Mining work did start from 13.01.2021. However, the

same was done after the mining department directed that the mining can

be started and the department also generated the OTP for starting the

mining work. It will also be apposite to mention that when the weather

conditions were not feasible, like rainfal, then the mining work was

stopped.

Observation: Consent to Establish (CTE) has not been issued to the

PPs. Further, UPPCB, refused to PPs for granting the CTO in

reference to the application dated 28.01.2021 after observing various

reasons during inspection made by officers of UPPCB on 30.03.2021,

the reasons are as stated below:

Reasons:

a. Unit has not ingtalled septic tank/Soak pits for domestic sewage
water.

b. Unit has not complying the conditions of Environmental Clearance
issued by SEIAA on 30.01.2018.

c. Unit has not installed water sprinkler and other dust control

measur es to take care of dust generation.



d. Unit has not mentioned dust bin for disposal of Municipal Solid

Waste.

However, it was informed that Mining project have re-applied CTO

application through online “NIVESH MITRA” portal on 28.05.2021

which isunder consideration by concerned department i.e. UPPCB.

Therefore, it isreflected that the excavation of sand has been done

by Ps without having the CTE and CTO, which is a violation/non-

compliance under EPA Act, 1986. With respect to provisions of

Water Act, 1974 and Air Act, 1981 the project proponent isrequired

to obtain CTE/CTO for mining operation and should comply with

the conditions of Environmental Clearance.

Submission:

a. Consent Order (CTO) has been issued by the UPPCB under
Section 25/26 of the Water (Prevention and control of Pollution)
Act, 1974 and under Section 21/22 of the Air (Prevention and
control of Pollution) Act, 1981 vide orders dated 05.07.2021.
The consent is valid for the period from 26.05.2021 to
31.12.2022. Copies of the said orders are annexed herewith and
marked as Annexure no. R8/2 and R8/3 respectively.

b. That itis pertinent to mention here that the answering respondent
had applied for the consent order on 19.12.2020 to the UPPCB
which were rejected on 25.01.2021. The grounds of rejection
were that septic tank/soak pitsfor domestic sewage water had not
been ingtalled, EC conditions were not being complied with,
water sprinkler and other dust control measure to take care of
dust generation were not installed and dust-bin in disposal of

M SW were not managed. The answering respondent respectfully



submits that the said alleged deficiencies were not there and that
the application had been made after ensuring that the answering
respondent is fully compliant. However, the answering
respondent is not aware of any site/field visit by the officials of
UPPCB where they had found out the alleged deficiencies.

c. The answering respondent being a commercia entity, did not
rai se dispute to the abovementioned deficiency. Sincethe alleged
deficiencies were not existing, the answering respondent again
applied promptly for consent on 28.01.2021. However, to the
utter shock of the answering respondent, the applications were
rgected on 07.04.2021. The grounds for regection were in
verbatim same, as those stated in the rgjection orders dated
25.01.2021 as stated above. It isinconceivablethat why an entity,
which hasinvested heavily and is applying for consent would not
cure the deficiencies, if any, which had been the reason for
rejection of his earlier applications for consent.

d. That the answering respondent again applied for consent on
25.05.2021 and on the third time, his application was accepted
and the consent had been granted vide orders dated 05.07.2021
for the period 26.05.2021 till 31.12.2022.

. Therefore, it isrespectfully submitted that the answering respondent

had conscioudy repeatedly applied for the consent from UPPCB

even prior to the starting of the mining operations and subsequently,
however, the same were rejected on grounds which were vague and
aso non-existent. The copies of the rgection orders dated

25.01.2021 and 07.04.2021 are annexed herewith and marked as

Annexure No. R8/4 (colly).



f. That however, thefact remainsthat the mining operationswere done
while the consent applications were pending and were being
rgjected. The answering respondent was under bonafide belief that
once the consent is applied for, the mining work could be started.
The answering respondent tenders unconditional apology for its
misconceived mistake and submits that it had taken due care to
ensure that the environment is not adversely affected and that it
complieswith the conditions of the EC and that of the environmental
laws of the country.

Observation: As per documents submitted by District Mining Officer,
the mining area was demarcated by mining department, survey
department and revenue department in presence of Shri Amar Veer

Sngh, representative of M/s HSM Holding address- Nehru bag,

Piparia, District-Hosangaband, Madhya Prdesh on 08.01.2021 and

earlier demarcated on 08.02.2018. However, the gspecific

boundaries/pillars of mining area were not found demarcated during
the site visit of the committee, which is also a non-compliance under

EPA Act, 1986.

Submission: The finding of the joint committee that specific

boundaries/pillars of mining areawere not found demarcated during the

site visit and hence it is a violation of EP Act is disputed by the
answering respondent. It is respectfully submitted that the said
demarcation of the mining area with specific boundaries/pillars had
been done before the start of the mining operations and is till present.

It will be pertinent to mention here that the mining department as well

as other departments have also conducted inspection of the site where

they have found everything in order, including the presence of specific



boundaries/pillars of the mining area. The answering respondent has
applied for copy of the said report under Right to Information Act and
seeks indulgence of this Hon’ble Tribunal to place it before this
Hon’ble Tribunal when the copies are provided. A copy of the
application under RTI Act is annexed herewith and marked as
Annexure No. R8/5.

Observation: During site visit, it was observed that the excavation of
sand has been done by M/s HSM Holdings, having its registered office
at Bhopal, Madhya Pradesh. However, mining activity was found
stopped during the field visit of joint committee on 31.05.2021 in that
particular area; but machinery such as Poclain machine, tractor etc.,
wer e found on the site (Photograph P3).

Submissions: It is respectfully submitted that the mining was stopped
on the day of site visit at the time because the trucks were not there to
load the mined material which was already there. With respect to the
finding that machinerieswere present on the site, it is submitted that the
EC has been granted to the answering respondent for mining as per Bar
Scalping or skimming method using Scrapper/light earth mover,
Hydraulic excavator, Loader, Truck & Tractors for Transportation.
Thus, the presence of the sad machineries on the ste was duly
permitted and nothing adverse should be drawn from their presence.
The answering respondent is using only the said permitted machines as
per the specific permissionsgiveninthe EC. It isspecificaly stated that
no mining is being done by the answering respondent using heavy
machines like hydraulic excavators etc. but the mining is done by use
of Scrapper. In Photograph P3, left photograph is that of the scrapper

employed by the answering respondent and the right one is that of



hydraulic excavator which is seen next to the mined materials, clearly
establishing that the excavator is used for loading the mined material
for transportation.

Observation: The very recent impressions of the tyres of Hydraulic
excavator were found on site indicating their use for mining activities
as shown in photograph (P5), which isnon-compliance of EC condition
as well as Hon’ble NGT order.

Submissions: The finding that since there were recent impressions of
tyres of hydraulic excavators on site therefore it is indicative of their
use for mining activities is denied being presumptive and wrong. It is
respectfully reiterated that mining is being done strictly using bar
scalping or skimming method. Further, the hydraulic excavator is used
only for loading of mined material on the transporting vehicles or
construction/repair of pathways. Thetyreimpression was there because
of the construction/repair of pathways and not otherwise. The heavy
machinery such as Hydraulic excavator etc. isnot employed for mining
purpose. Furthermore, admittedly no pits were found on the site clearly
establishing that the mining is being done only by employing bar
scalping or skimming method and no illegal mining is being done by
the answering respondent. It will also be pertinent to mention that the
answering respondent had specifically written at many places in the
Form-l submitted for the grant of EC that “Mining operations will be
opencast and OTFM (Other than Fully Mechanized) e.g. hydraulic
excavator, light earth movers (if required and permitted by competent
district authority).” A copy of the form-1 submitted by the answering

respondent is annexed herewith and marked as Annexure No. R8/6.



VI,

VII.

Observation: As per office record, no any six-monthly compliance
report has been submitted by Project proponent to the UPPCB, RO,
Meerut and also to MOEFCC, IRO, Lucknow till date.

Submissions. That so far as the issue of non-submission of 6 monthly
compliance report is concerned, it is respectfully submitted that the
answering respondent has submitted two such 6-monthly compliance
report, one in the year 2018 and the other one for the June 2021. It may
be noted that the mining had re-started on 13.01.2021 and admittedly 6
months’ period had not completed on the date of inspection i.e. on
31.05.2021 and therefore, the compliance report could not have been
filed. It was filed subsequently after proper time period el apsed.
Observation: As per EC specific conditions no. 37, it is required that
four-ambient air quality monitoring stations should be established in
the core zone as well as buffer zone for monitoring PM10, PM2.5, SO2
and NOx1 but during the inspection such monitoring stations not found
established so far.

Submissions. That to the observation that 4 ambient air quality
monitoring stations are not established in core zone, it is respectfully
submitted that to the limited understanding of the answering
respondent, the compliance exercise are carried out periodicaly and the
said stations are then installed in the core zone during that period by the
laboratories carrying out the compliance exercise. The sad exercise
was done when the compliance study of 2018 was made and
subsequently submitted. Moreover, thisis a condition provided in EIA
study for category B1 project and which has seeped in ageneric way in

the ECs granted for mining operations.



VIIl. Observation: Green belt cover was al so not found at site, which should

be devel oped following CPCB guidelines.

Submissions. With respect to the finding that green belt cover is not
developed, it isrespectfully submitted that plantations of trees had been
done in the months of March and April 2021 of about 250 trees.
Thereafter, in the monsoon season, in the month of June 2021 further
plantations have been done by the answering respondent. Receipt of the
purchase of the said saplings in the month of May (the earlier receipt is
missing) is annexed herewith and marked as Annexure No. R8/7.
Observation: Interpretation of Images captured by Google Earth
Imagery of Mining Lease Area- /...] It has been also noticed that the
coor dinates mentioned for the mining areainthe granted EC by SEIAA,
UP does not fall in the boundary of the lease area drawn on the basis
of the coordinates of the pillars mentioned in the mining lease.
Submissions: That with respect to the difference in the co-ordinates
mentioned in the mining area and that on the google image of the |ease,
It is submitted that the mining lease has been demarcated based on the
records of the revenue department. Further, specific condition number
24 of the EC provided that “the Geo coordinates should be verified by
Director, DGM/District Magistrate/Regional Mining Officer/NHAI
and should be submitted to SEIAA/SEAC, Secretariat at the earliest.”
The answering respondent had submitted its six (6) monthly
compliancereport in 2018 wherein against the abovementioned specific
conditions, approved geo-coordinates as mentioned in the mining lease
has been submitted. A copy of the said compliance report of 2018 is

being annexed herewith and marked as Annexure No. R8/8.



X.  Observation: Mining activities have been found inside and outside the

sanctioned lease area (Images 3-6) which should be verified by the
local administration that either the mining in outside lease area has
been done by M/s HSM Holding or someone el se.
Submissions. So far asthe observation that mining activitieswas found
inside and outside of the areq, it is specifically submitted that the
answering respondent does mining only inside the mining area and
never outside the mining area. However, it is submitted that the
answering respondent has been served with an arbitrary and illegal
order dated 02.08.2021, (received on alater date) where in the mining
department of Didtrict Magistrate office has levied a total of Rs.
14,75,000/- (inclusve of royaty and penalty) on the answering
respondent alleging that interalia the answering respondent had done
additional mining for constructing approach way to its site. The
answering respondent is challenging the said order before the Hon’ble
Allahabad High Court. A copy of the said order dated 02.08.2021 is
being annexed herewith and marked as Annexure No. R8/9.

7. That in view of the facts and circumstances as stated hereinabove, it is
respectfully submitted that the answering respondent is not involved in any
sort of illegal mining. The mining is being done strictly in compliance of the
EC conditions and in compliance of the Sustainable Sand Mining
Management Guidelines 2016 and in compliance of the various orders of this
Hon’ble Tribunal passed from time to time. No conduct which had been
frowned upon and observed by this Hon’ble Tribunal in the past against the
answering respondent is being repeated at present and the answering

respondent assures that they would never ever be repeated in future as well.



8. In the interest of justice, it is respectfully prayed that the joint committee
report may kindly be considered by this Hon’ble Tribunal in light of the

submissions of the answering respondent.

M/s HSM Holdings

Through

W

Abhishek Y adav

Advocate

16 Central Lane, Bengdi Market, New Delhi-01
A-10, Sector 61 Noida-201301

Place: New Delhi

Date: 23.08.2021

VERIFICATION

Verified at Noida on this 20" day of August, 2021 that the contents of the
above reply/submissions are true and correct to the best of my knowledge
and belief, as derived from the records maintained during the course of usual
business by M/s HSM Holdings. None of the contents are false and nothing

materia has been conceal ed therefrom.
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Annexure R1

Chiel Jusiice’s Conari

Case :- WRIT - C No. - 6974 ol 2021
Petitioner ;- Praveen
Respondent :- State Of U.P. And 7 Ohers

Counsel for Petitioner :- Sujeet Kumar,Chhaya Gupta
Caunsel for Respondent :- C5.C.

Haon'ble Sanjay Yadav Chief Justice
Han'bie Prakash Padia 1.

Matter is taken up through video conferencing.
Leamed counsel for the petitioner at the outset submits thal

with the efflux of time, the present petition rendered
infructoous.

It stands disposed of as infructuows.

Order Date :- 18.6.2021
saqlain

E"“f

true copy



Annexure R2

UTTAR PRADESH POLLUTION CONTROL BOARD
B | /A Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppchb.com, Website: www.uppch.com

CONSENT ORDER

Ref No. - Dated : 05/07/2021
128127/UPPCB/M eer ut(UPPCBRO)/CT O/water/
BAGPAT/2021

To,
Shri AJIT SINGH MALHOTRA
M/sHSM HOLDINGS
Village- Sankroud, Tehsil- Khekra, District-
Baghpat,U.P.,.BAGHPAT,250101,BAGHPAT,250101
BAGPAT

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. HSM HOLDINGS

Reference Application No : 12291502 Dated :05/07/2021

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. HSM HOLDINGS is hereby
authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

This consent isvalid for the period from 26/05/2021 to 31/12/2022 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

w ™

For and on behalf of U.P. Pollution Control Board

H H Digitally signed by Nishi Kumar Chauhan
NISh I KU mar Cha u ha n Date: 2021.07.05 12:12:12 +05'30'

Chief Environmental Officer,
Circle-3

Enclosed : Asabove
(condition of consent):

Copy to:  Regiona Officer, U.P. Pollution Control Board, Meerut.
Nishi Kumar Chauhan B2 i ore ™"

Chief Environmental Officer,
Circle-3



U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexureto Consent issued to M/sHSM HOLDINGS vide

Consent Order No. 12291502/ Water Dated : 05/07/2021

4(a)

4(b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Mining of Sand -310720 Cubic
Meter/Annum.

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Dischar ge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge,K L /day dischar ge point
1 Domestic 1 KLD Septic Tank

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant

S.No Parameter Standard

1 Quantity of Discharge 1 KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant

S.No | Par ameter | Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:



1. Thisconsent isvalid for Mining of Sand -310720 Cubic Meter /Annum.

2. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

3. To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

4. In case of D.G. Set operation it will ensured that any type of emission will not be the cause of
public nuisance and environmental deterioration. The Canopy and proper exhaust stack shall
maintained according to resides and human settlement of nearby area.

5. Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated-
30.01.2018.

6. The Board reserves the right to revoke this consent to establish which is being granted to the said
industry at any timein case if the industry isviolating any of the conditions of the consent to
establish.

7. In case of violation of above mentioned conditions or any public complaint the consent shall be
withdrawn in accordance with law.

8. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

9. Industry shall submit monitoring reports of all stacks and ambient air quality from a certified
/approved laboratory under E.P. Act 1986 within a month of starting the commercial production in
the plant.

10. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

11. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sourcesin
accordance with section- 21/22 of air Act 1981 (as amended respectively).

12. Industry shall not use more than 1 KLD water per day for domestic purpose. Water shall not be
used in any manufacturing process in the industry.

13. Industry shall bound by the directions/orders passed by Hon'ble National Green Tribunal in E.A.
No. 24/2020 in O.A. No. 401/2018 (1A No0-384/2020) from time to time.

14. This consent will automatically stand canceled on receipt of any complaint in future and on
confirmation of investigation in the course of the complaint and non compliance of the
directions/orders passed by Hon'ble National Green Tribunal in E.A. No. 24/2020 in O.A. No.
401/2018 (1A No0-384/2020) from time to time.

15. The mining work should be done by the project proponent in such away that the contour of the
river is not changed.

16. Mining should not be done by the project proponent after sunset or at night.

I ssued with the per mission of competent authority .

For and on behalf of U.P. Pollution Control Board .

. . Digitally signed by Nishi Kumar Chauhan
N ISh I Ku mar Cha u ha n Date: 2021.07.05 12:12:40 +05'30'

Chief Environmental Officer,
Circle-3

E’“‘f

true copy



Annexure R3

UTTAR PRADESH POLLUTION CONTROL BOARD
S Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppchb.com, Website: www.uppch.com

CONSENT ORDER

Ref No. - Dated : 05/07/2021
128124/UPPCB/M eer ut(UPPCBRO)/CTO/airIBAGPAT/2021

To,
Shri AJT SINGH MALHOTRA
M/s HSM HOLDINGS
Village- Sankroud, Tehsil- Khekra, District-
Baghpat,U.P.,.BAGHPAT,250101,BAGHPAT,250101
BAGPAT

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
toM/s. HSM HOLDINGS

Reference Application No. 12291044 Dated : 05/07/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
HSM HOLDINGS. under Air Act 1981. It is being authorised for said emissions, as per the
standards, in environment, by the Board as per enclosed conditions .

This consent isvalid for the period from 26/05/2021 to 31/12/2022 .

Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

w N

For and on behalf of U.P. Pollution Control Board
. . Digitally signed by Nishi Kumar Chauhan
NIShI Kumar ChaUhan Date: 2021.07.05 12:11:10 +05'30'

Chief Environmental Officer,
Circle-3

Enclosed : Asabove
(condition of consent):
Copy to:  Regiona Officer, U.P. Pollution Control Board, Meerut.
. . igitally signed by Nishi Kumar Chauhan
Nishi Kumar Chauhan o2.50 %70 126 080

Chief Environmental Officer,
Circle-3



3(a)

3(b)

3(0)

U.P. Pollution Control Board

Dated : 05/07/2021
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Mining of Sand -310720 Cubic
Meter/Annum.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Sour ce Details

S.No Air Polution | Typeof Fuel Stack No. Parameters Height
Sour ce
1 DG Set Diesel 1 Sulphur As per Norms
Dioxide

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail

S.No Stack No Par ameter Standard
1 1 Sulphur Dioxide As per EPA Rules
1986

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CClor
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
guantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/M OEF
& CClor otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will filetherenewal application at least 2 months prior to the expiry of thisOrder.
Specific Conditions:



1. This consent is valid for Mining of Sand -310720 cubic Meter /Annum.

2. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

3. Incase of D.G. Set operation it will ensured that any type of emission will not be the cause of
public nuisance and environmental deterioration. The Canopy and proper exhaust stack shall
maintained according to resides and human settlement of nearby area.

4. Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated-
22.01.2020.

5. The Board reserves the right to revoke this consent to establish which is being granted to the said
industry at any timein caseif the industry is violating any of the conditions of the consent to
establish.

6. In case of violation of above mentioned conditions or any public complaint the consent shall be
withdrawn in accordance with law.

7. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

8. Industry shall submit monitoring reports of all stacks and ambient air quality from a certified /
approved laboratory under E.P. Act 1986 within a month of starting the commercial production in
the plant.

9. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

10. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sourcesin
accordance with section- 21/22 of air Act 1981 (as amended respectively).

11. 04 no. Ambient Air Monitoring Stationsin al directions should be set up by the project and the
monitoring report should be sent to the board every month.

12. Mining should not be done by the project after sunset or at night.

13. Industry shall bound by the directions/orders passed by Hon'ble National Green Tribunal in E.A.
No. 24/2020 in O.A. No. 401/2018 (1A No0-384/2020) from time to time.

14. This consent will automatically stand canceled on receipt of any complaint in future and on
confirmation of investigation in the course of the complaint and non compliance of the
directions/orders passed by Hon'ble National Green Tribunal in E.A. No. 24/2020 in O.A. No.
401/2018 (1A No-384/2020) from time to time.

I ssued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

. . Digitally signed by Nishi Kumar Chauhan
N ISh I Ku mar Cha u ha n Date: 2021.07.05 12:11:43 +05'30'

Chief Environmental Officer,
Circle-3

true copy



Annexure R4 (Colly)

“ULPPCE
_— UTTAR PRADESH POLLUTION CONTROL BOARD
.ﬂmm Building.No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010
v o Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764
Ref No. - 111343/UPPCB/M eer ut(L AB)/CTO/water/BAGPAT/2020 Dated : 25/01/2021
To,

M/S AJT SINGH MALHOTRA

HSM HOLDINGS

YamunaRiver at Gata No. 620Mi 634Mi,Village- Sankroud, Tehsil- Khekra, District- Baghpat,
U.P.,.BAGHPAT,250101

BAGPAT

Sub : Consent to Operate Application under section 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 as amended.

Kindly refer to your consent application dated 09/12/2020 and received on 09/12/2020 under
section 25/26 of Water (Prevention & Control of Pollution) Act,1974 as amended. Y our application and the
information submitted have been examined along with the facts found during inspection made by officers
of UPPCB on 17/01/2021 . Y our consent application is hereby refused due to following reason.

Reasons :-

1. Unit has not installed septic tank/Soakpit for Domestic sewage water.

2. Unit has not complying the conditions of Environmental Clearance issued by SEIAA on 30.01.2018.
3. Unit has not installed water sprinkler and other dust control majorsto take care of dust generation.
4. Unit has not manage dust bin for disposal of Municipal Solid Waste.

The Consent to Operate under section 25/26 of Water (Prevention & Control of Pollution) Act,
1974 as amended is hereby refused.Further, you are hereby informed to comply with the mandatory
provisions of Water Act.

Thisorder isissued with the approval of competent authority.

L ( Authorized Signatory )
N IS h I Ku mar Digitally signed by Nishi Kumar Chauhan
Cha u h an Date: 2021.01.25 11:57:32 +05'30'

Chief Environmental Officer, Circle-3

Copy To -

REgional Officer, U.P. Pollution Control Board, Meerut.



Nishi Kumar Digitally signed by Nishi Kumar
Chauhan

Chauhan Date: 2021.01.25 11:57:43 +05'30'

Chief Environmental Officer, Circle-3
(Authorized Signatory )



LIPPCH
H—— UTTAR PRADESH POLLUTION CONTROL BOARD

| E Building.No. TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226 010

v Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764
Ref No. - 111345/UPPCB/Meerut(LAB)/CTO/airIBAGPAT/2020 Dated : 25/01/2021
To,

M/S AJT SINGH MALHOTRA
HSM HOLDINGS
Yamuna River at Gata No. 620Mi 634Mi,Village- Sankroud, Tehsil- Khekra, District- Baghpat,

U.P.,.BAGHPAT,250101
BAGPAT

Sub : Consent To Operate Application under section 21/22 of Air (Prevention & Control of
Pollution) Act, 1981 as amended.

Kindly refer to your consent application dated 09/12/2020 received on 09/12/2020 under
section 21/22 of Air (Prevention & Control of Pollution) Act,1981 as amended. Y our application and the
information submitted by you have been examined along with the facts found during inspection made by
officers of UPPCB on 17/01/2021 .Y our consent application is hereby refused/return due to following
reasons.

Reasons :-

1. Unit has not installed septic tank/Soakpit for Domestic sewage.

2. Unit has not complying the conditions of Environmental Clearance issued by SEIAA on 30.01.2018.
3. Unit has not installed water sprinkler and other dust control majors to take care of dust generation.
4. Unit has not manage dust bin for disposal of Municipal Solid Waste.

The Consent to Operate under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
as amended is hereby refused.Further, you are hereby informed to comply with the mandatory provisions of
Air Act.

Thisorder isissued with the approval of competent authority.

(Authorized Signatory )
Lo Digitally signed by Nishi Kumar
Nishi Kumar Chauhan chauhan
Date: 2021.01.25 11:56:48 +05'30'

Chief Environmental Officer, Circle-3

Copy To-

Regional Officer, U.P. Pollution Control Board, Meerui.



N|Sh| Kumar Digitally signed by Nishi Kumar
Chauhan

Chauhan Date: 2021.01.25 11:57:09 +05'30'

Chief Environmental Officer, Circle-3
(Authorized Signatory )



H—— UTTAR PRADESH POLLUTION CONTROL BOARD

ir.}“mi Building.No. TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226 010

T Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764
Ref No. - 119986/UPPCB/M eer ut(L AB)/CTO/water/BAGPAT/2021 Dated : 07/04/2021
To,

M/S AJT SINGH MALHOTRA

HSM HOLDINGS

Village- Sankroud, Tehsil- Khekra, District-
Baghpat,U.P.,.BAGHPAT,250101,BAGHPAT,250101

BAGPAT

Sub : Consent to Operate Application under section 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 as amended.

Kindly refer to your consent application dated 28/01/2021 and received on 28/01/2021 under
section 25/26 of Water (Prevention & Control of Pollution) Act,1974 as amended. Y our application and the
information submitted have been examined along with the facts found during inspection made by officers
of UPPCB on 30/03/2021 . Y our consent application is hereby refused due to following reason.

Reasons :-
1. Unit has not installed septic tank/Soakpit for Domestic sewage water.
2. Unit has not complying the conditions of Environmental Clearance issued by SEIAA on 30.01.2018.

3. Unit has not installed water sprinkler and other dust control majorsto take care of dust generation.
4. Unit has not manage dust bin for disposal of Municipal Solid Waste.

The Consent to Operate under section 25/26 of Water (Prevention & Control of Pollution) Act,
1974 as amended is hereby refused.Further, you are hereby informed to comply with the mandatory
provisions of Water Act.

Thisorder isissued with the approval of competent authority.

(Authorized Signatory )

CEO-3

Copy To -

Regional Officer, U.P. Pollution Control Board, Meerut.



CEO-3
(Authorized Signatory )



LPPCH
S—— UTTAR PRADESH POLLUTION CONTROL BOARD

%I“II ||||I|mii iiii Building.No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010

o Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764
Ref No. - 119984/UPPCB/Meer ut(LAB)/CTO/airIBAGPAT/2021 Dated : 07/04/2021
To,

M/S AJT SINGH MALHOTRA

HSM HOLDINGS

Village- Sankroud, Tehsil- Khekra, District-
Baghpat,U.P.,.BAGHPAT,250101,BAGHPAT,250101

BAGPAT

Sub : Consent To Operate Application under section 21/22 of Air (Prevention & Control of
Pollution) Act, 1981 as amended.

Kindly refer to your consent application dated 28/01/2021 received on 28/01/2021 under
section 21/22 of Air (Prevention & Control of Pollution) Act,1981 as amended. Y our application and the
information submitted by you have been examined along with the facts found during inspection made by
officers of UPPCB on 30/03/2021 .Y our consent application is hereby refused/return due to following
reasons.

Reasons :-
1. Unit has not installed septic tank/Soakpit for Domestic sewage water.
2. Unit has not complying the conditions of Environmental Clearance issued by SEIAA on 30.01.2018.

3. Unit has not installed water sprinkler and other dust control majors to take care of dust generation.
4. Unit has not manage dust bin for disposal of Municipal Solid Waste.

The Consent to Operate under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
as amended is hereby refused.Further, you are hereby informed to comply with the mandatory provisions of
Air Act.

Thisorder isissued with the approval of competent authority.

( Authorized Signatory )

Nishi Kumar Digitally signed by Nishi Kumar
Chauhan gg?:hzao% .04.07 17:33:50 +05'30'
CEO-3
Copy To-
Regional Officer, U.P. Pollution Control Board, Meerut.
N|Sh| Kumar Digitally signed by Nishi Kumar

Chauhan
C h au h an Date: 2021.04.07 17:34:02 +05'30"



CEO-3
( Authorized Signatory )

true copy



Annexure R5
war °,
MAF IR fARER (R /197%) / Srvgae aftrery
SrA9g arTad |

A G, -
feea 2 & il gud &1 IR FAfFga, 2005 @
st fmfafaa @-g wa a1 arEar § —
1— 08 THENl, 2021 ¥ WG @A &FA WHINS TEEIA WHST B
R & wEE A
2— 31 7§, 2021 HoRoHoRNo H=NY Y S gNT I TH Wi |
3— 14—06—2021 P HA ENT & TR FE, FRoNo MfFaErE
G JfrEY 7 Su—faefer wee #1 gfafafd |
3 U WRAT € fb 9w qiftsd gEEr gl o g g
HA ot R wgrEl & < IUAR FRIA BT de Py | gril
A 9 & 8g FUiRd ged 3dd 20/ -9 & 2 UIRTH 3R
AT 54UH—767389 § 54UH—767390 WRFT UF & W HA ©U H

AA™ PR |/ & |

feeis: 16—08—2021 oreff

Iferqa wfafam
R0 UO.qH.0FBifesT
e 5% e fuRa
'Y (e ye)

true copy



Annexure R6

Riverbed Sand Mining For M/sH.S.M. Holdings Pvt. Ltd. from Riverbed of
Yamuna River located at Gata N0.620Mi & 634Mi,Village-Sankroud,
Tehsil- Khekra, District- Baghpat, U.P. Area: 47.98 acre (19.42 ha)

FORM 1
i. BasicInformation
Sl Item Details
No.
1. | Name of the project/s Proposed Riverbed sand mining from
YAMUNA RIVER for M/s H.S.M. Holdings
Pvt. Ltd. located at Gata No. 620Mi & 634Mi,
Village- Sankround, Tehsil- Khekra, District-
Baghpat, U.P., Area: 47.98 acre (19.42 ha)
2. | S.No. In the schedule 1(a)
Proposed capacity/area/length/tonnage | Area of the Mining L ease:
to be handled/command ar ea/lease
area/number of wellsto bedrilled GataNo(s) | Area(acres) |Area(ha)
620Mi & 47.98 19.42
634Mi
4. | New/Expansion/M oder nization New Riverbed Sand Mining Project with
production Capacity of 3,10,720 m*/annum for
plan Period of 5 years.
5. | Existing Capacity/Area etc. None, Mining activities will start only after grant
of Environment Clearance from SEIAA, UP,
Lucknow.
6. | Category of Projecti.e. A’ or ‘B’ As per EIA Notification, 2006 & its subsequent
amendment on 15.01.2016, project falls under
Category B (Sub Category- By)
7. | Doesit attract the general condition? | f No, As per amendment of EIA Notification, 2006
yes, please specify. dated 15.01.2016, general conditions shall not be
applicable to project or activity of mining of
minor minerals of Category ‘B2 (upto 25 ha of
mining lease area).
8. | Doesit attract the specific condition? If | No, the project proposal does not attract specific
yes, please specify. condition as specified in EIA Notification 2006.
9. | Location Gata No. 620Mi & 634Mi
Plot/Survey/K hasra No. Site co-ordinates of the mining lease area are
given below:
Pillar Latitude (N) Longitude (E)
A 28°51'37.52"N 77°12°47.31"E
B 28°51'9.19"N 77°12'58.06"E
C 28°51'6.08"N 77°12'53.26"E
D 28°51'34.40"N 77°12'38.65"E
Khasra Map indicating the proposed excavation
siteis attached as Annexurel|l.
Village Sankroud
Tehsll Khekra
District Baghpat
State Uttar Pradesh
INDIA
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Riverbed Sand Mining For M/sH.S.M. Holdings Pvt. Ltd. from Riverbed of
Yamuna River located at Gata N0.620Mi & 634Mi,Village-Sankroud,
Tehsil- Khekra, District- Baghpat, U.P. Area: 47.98 acre (19.42 ha)

Sl Item Details

No.

10. | Nearest railway station/airport along Nearest Railway Station is Khekra Railway Station
with distancein kms. which is about 7.0 km* (E)

Nearest Airport is Safdarjung Airport, New Delhi
which is about 35 km* (S)

11. | Nearest town, city, district headquarters | Nearest town is Khekra Town which is about 7
along with distancein kms. km* (E)

*aerial distancesin approximation

12. | Village Panchayats, Zilla Parishad, Village Panchayat: Sankroud
Muncipal cor poration, Local body
(complete postal addresses with
telephone nos. to be given)

13. | Name of the applicant Shri Ajit Singh Malhotra S/o Shri Jai Singh

Malhotra
14. | Registered address R/o Nehru Ward, Ward No-13
Tehsil: Pipariya
Post: Pipariya
District: Hoshangabad
State: Madhya Pradesh

15. | Addressfor correspondence

Name Shri Ajit Singh Malhotra S/o Shri Jai Singh
Malhotra

Designation (Owner/Partner/CEO) Owner

Address R/o Nehru Ward, Ward No-13
Tehsil: Pipariya
Post: Pipariya
District: Hoshangabad
State: Madhya Pradesh

Pin Code 461775

E-mail -

Telephone No. -

Fax no. -

16. | Details of Alternative sites examined, if | Riverbed sand is naturally occurring mineral
any. Location of these sites should be | resource and this is site specific project. Hence
shown on a topo sheset. no alternative sites are examined.

17. | Interlinked projects None

18. | Whether  separate  application  of | Not Applicable
interlinked project has been submitted?

19. | If yes, date of submission Not Applicable

20. | If no, reason Not Applicable

www.dasindia.org
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Riverbed Sand Mining For M/sH.S.M. Holdings Pvt. Ltd. from Riverbed of
Yamuna River located at Gata N0.620Mi & 634Mi,Village-Sankroud,
Tehsil- Khekra, District- Baghpat, U.P. Area: 47.98 acre (19.42 ha)

Sl [tem Details

No.

21. | Whether the proposal involves
approval/clearance under: If yes, details | No, the proposed project does not involve
of thesame and their statusto be given. | approval/clearance as specified.
(@) TheForest (conservation) Act, 19807
(b) TheWildlife (Protection) Act, 1972?
(c) TheC.R.Z. Natification, 19917

22. | Whether thereisany Government Letter of Intent issued in favour of project
order/Policy relevant/relating to the site? | proponent by DM Baghpat dated 25.11.2017 is

attached as Annexur e-I
23. | Forest land involved (hectar es) No forest land isinvolved in the proposal.
24. | Whether thereisany litigation pending | None

against the project and/or land in which

the project isproposeto be set up?

(@) Nameof the court

(b) CaseNo.

(c) Orderd/directionsof the court, if any
and itsrelevance with the proposed

proj ect.

Activity

1. Construction, operation or decommissioning of the Project involving actions, which will
cause physical changesin thelocality (topography, land use, changesin water bodies, etc.)

www.dasindia.org

S.No. | Information/Checklist Yes/No Dgtgjlsthereof il approx.lmate.
) ) quantities/rates, wherever possible) with
confirmation sour ce of information data

1.1 |Permanent or temporary| No | Itisa proposed opencast sand mining project.

change in land use, land cover Mining will be restricted to the riverbed only
or  topography including keeping the shores unaffected, thus does not
I(C\zrtﬁafee;;;]elcrgtﬁgsllé%;f I|:nn<(jj 3: involve any change in existing topography or
plan) land use.

1.2 | Clearance of existing land, No | The proposed plan involves extraction of sand

vegetation and buildings. from riverbed only and does not involve any
clearance of existing land, vegetation and
building.

1.3 | Creation of new land uses? No | The project does not involve any creation of
new land use. However haul road will be
constructed and riparian zone aong the
haulage road will be planted.

1.4 | Preconstruction investigations No | Not Applicable

e.g. bore holes, soil testing?
1.5 | Construction works? No Not Applicable
1.6 | Demolition works? No Not Applicable

Page 3 of 14




Riverbed Sand Mining For M/sH.S.M. Holdings Pvt. Ltd. from Riverbed of
Yamuna River located at Gata N0.620Mi & 634Mi,Village-Sankroud,
Tehsil- Khekra, District- Baghpat, U.P. Area: 47.98 acre (19.42 ha)

S.No. | Information/Checklist Yes/No De_tgulsthereof (with EgrodmeEtE
. . quantities/rates, wherever possible) with
confirmation sour ce of information data

1.7 | Temporary sites used for No Mining is confined in dry season in day time
construction works only, and temporary laborers from local area
or housing of construction will be hired, thus no housing of construction
workers? workersisrequired.

1.8 | Above ground buildings, No No civil work is required in the mine lease
structures or earthworks area.
including linear structures, cut
and fill or excavations

1.9 | Underground worksincluding No It is an open cast mine. So there is no
mining or tunneling? underground working is proposed.

1.10 | Reclamation works? No | River itself replenishes mined out sand by the

sediments carried during monsoon season.

1.11 | Dredging? No | There is no underwater mining is proposed

that iswhy no dredging is proposed.

1.12 | Offshore structures? No | Not Applicable

1.13 | Production and manufacturing No Not Applicable
processes?

1.14 | Facilities for storage of goods No Mined material (sand) will be loaded and
or materials? transported directly through the trucks or

trolleys, hence no temporary or permanent
storage will be required.

1.15 | Facilities for treatment of No | Top soil will be stacked separately, if there is
disposal of solid waste or any. There would be no construction laborers
liquid effluents? inhabit at site thus there will be very less or no

generation of solid waste is anticipated.

1.16 | Facilitiesfor long term housing No Mining activities will be confined to day time
of operational Workers? only, thus do not involve long term housing of

operational workers.

1.17 | New road, rail or seatraffic No No such infrastructure is proposed for
during construction or proposed sand mining project.
operation?

1.18 | New road, rail, air waterborne No Not Applicable
or other transport infrastructure
including new or altered routes
and stations, ports, airports etc?

1.19 | Closureor diversion of existing | No Not Applicable
transport routes or
infrastructure  leading  to
changes in traffic movements?

INDIA

www.dasindia.org

Page 4 of 14



Riverbed Sand Mining For M/sH.S.M. Holdings Pvt. Ltd. from Riverbed of
Yamuna River located at Gata N0.620Mi & 634Mi,Village-Sankroud,
Tehsil- Khekra, District- Baghpat, U.P. Area: 47.98 acre (19.42 ha)

S.No. | Information/Checklist Yes/No De_tgulsthereof (with EgrodmeEtE
. . quantities/rates, wherever possible) with
confirmation sour ce of information data

1.20 | New or diverted transmission| No | There are no transmission lines or pipeline
lines or pipelines? passing through the project area.

1.21 | Impoundment, damming, | No | Sand mining will be restricted to river bed
culverting, realignment  or only, unaffecting the shores; hence no change
other changes to the hydrology to the hydrology of watercourse or aquifers is
of watercourses or aquifers? anticipated.

1.22 | Stream crossings? No Not Applicable

1.23 | Abstraction or transfers of | No | The water requirement for the operationa
water from ground or surface workers will be met by private tankers or
waters? nearby dugwell/borewell. It is estimated that

not more than 27 loca labours will be hired
from nearby villages.

1.24 | Changes in water bodies or the | No Proposed mining will be done scientificaly,
land surface affecting drainage and thus will help to maintain the water course
or run-off? of the river. Thus these changes will be

positive.

1.25 | Transport of personnel or | No Mining operations will be opencast and OTFM
materials for  construction, (Other Than Fully Mechanized) e.g. hydraulic
operation or decommissioning? excavator, light earth movers (if required and

permitted by competent district authority).
During operational phase and excavated
material will be transported directly to the
local markets. Workers will come from nearby
villages at their convenience.

1.26 | Long-term dismantling or| No River itself carries huge amount of sediment
decommissioning or restoration during every monsoon season so there is no
works? restoration measures proposed at mine site.

1.27 | Ongoing  activity  during| No In safety zone, at the far end eg. River bank
decommissioning which could saplings would be planted of preferred local
have an impact on the plant species. It will check riparian erosion
environment? and creates aesthetic environment of

surrounding area. By this project of river sand
mining in the area, riverbed will hold more
volume of water to ensure availability of water
in nearby areas.

1.28 | Influx of people to an areain| No It is estimated that not more than 27 laborers
either temporarily or will be employed localy from nearby aress.
permanently? Theinflux of the people will be temporary and

positive (in terms of employment).

1.29 | Introduction of alien species? No Not Applicable
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Riverbed Sand Mining For M/sH.S.M. Holdings Pvt. Ltd. from Riverbed of
Yamuna River located at Gata N0.620Mi & 634Mi,Village-Sankroud,
Tehsil- Khekra, District- Baghpat, U.P. Area: 47.98 acre (19.42 ha)

S.No. | Information/Checklist Yes/No De_tgulsthereof (with LBATONIIELE
. . quantities/rates, wherever possible) with
confirmation sour ce of information data
1.30 | Loss of native species or No | Not Applicable
genetic diversity?
1.31 | Any other actions? No | Not Applicable

2. Useof Natural resourcesfor construction or operation of the Project (such asland, water,
materials or energy, especially any resources which are non-renewable or in short

supply):
S.No. | Information/checklist Yes/ | Detailsthereof (with approximate quantities
confirmation No | /rates, wherever possible) with source of
information data
2.1 | Land especially undeveloped or No | Mining will be done scientifically in the part of
agricultural land (ha) riverbed of YamunaRiver.
Land Ownership: Government land
2.2 | Water (expected source & Yes | Considering the fresh water requirement for 27
competing users) unit: site laborers it is estimated that 0.27 KLD (@
10 Ipcd) water will be required. Apart from this
4.0 KLD water will be required for sprinkling
on roads & 0.05 KLD water will be required for
plantation. Thus, total water requirement of
4.32 KLD will be met through nearby existing
borewells private water tankers.
2.3 | Mineras (MT) Yes | Only sand will be extracted.
Production details. As per approved mine plan
of the project the excavation/year is tabulated as
under:
Y ear Production in
m3
1> 3,10,720
2" 3,10,720
3¢ 3,10,720
40 3,10,720
5" 3,10,720
Total 15,53,600
2.4 | Construction material — stone No | Not applicable. It is a riverbed sand mining
aggregates, and / soil (expected project.
source—MT)
2.5 | Forests and timber (source MT) No | Not applicable. It is a riverbed sand mining
project.
2.6 | Energy including electricity and No | Since mining activity will be carried out in day
fuels (source, competing users) time only, housing facility for laborers is also
Unit: fuel (MT), energy (MW) not proposed, hence, energy requirement will be
nil.
2.7 | Any other natural resources (use No | None
appropriate standard units)
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Riverbed Sand Mining For M/sH.S.M. Holdings Pvt. Ltd. from Riverbed of
Yamuna River located at Gata N0.620Mi & 634Mi,Village-Sankroud,
Tehsil- Khekra, District- Baghpat, U.P. Area: 47.98 acre (19.42 ha)

3. Use, storage, transport, handling or production of substances or materials, which could be
harmful to human health or the environment or raise concerns about actual or perceived
risksto human health.

S.No. | Information/Checklist Yes/No | Detailsthereof (with approximate
confirmation guantities/rates, wherever possible) with

sour ce of information data

3.1 | Useof substances or materials, No | Mining operations will be opencast and
which are hazardous (as per OTFM (Other Than Fully Mechanized) e.g.
MSIHC rules) to human health hydraulic excavator, light earth movers (if
?ar\un:rim decv\gtr:rngge)g}i%flora required and permitted by competent district

authority), thus, no hazardous and toxic
material will be used or to be generated
during operationa phase or after.

3.2 | Changesin occurrence of No It is proposed River Bed Mining (RBM)
disease or affect disease project does not cause any changes in
vectors (e.g. insect or water occurrence of disease or affect disease
borne diseases) vectors.

3.3 | Affect the welfare of people| Yes | The proposed project will generate
eg. by changing living employment opportunities to the nearby local
conditions? people, thus will have short term and positive

impact in terms of Socio-Economic
devel opment.

3.4 | Vulnerable groups of people| No | There are no sensitive areas i.e. school,
who could be affected by the hospital, RF, PF are present within 1 km
project e.g. hospital patients, radius of proposed project site.
children, the elderly etc.,

3.5 | Any other causes No None

4. Production of solid wastes during construction or

operation or decommissioning

(MT/month)
S Information/Checklist Yes | Details  thereof (with approximate
No. confirmation No | quantities/rates, wherever possible) with
sour ce of information data
4.1 | Spoil, overburden or mine No | Excavated/extracted sand will be transported
wastes directly to the potential domestic/local
markets.
4.2 | Municipal Waste (domesticand | No | Mining activities are confined to day time
or commercial wastes) only, thus do not involve long term housing of
the operational workers at site, hence no or
very insignificant quantity of food waste is
expected to be generated.
INDIA
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Riverbed Sand Mining For M/sH.S.M. Holdings Pvt. Ltd. from Riverbed of
Yamuna River located at Gata N0.620Mi & 634Mi,Village-Sankroud,
Tehsil- Khekra, District- Baghpat, U.P. Area: 47.98 acre (19.42 ha)

S Information/Checklist Yes | Details  thereof (with approximate
No. confirmation No | quantities/rates, wherever possible) with
sour ce of information data
4.3 | Hazardous wastes No | Mining operations will be opencast and OTFM
(as per Hazardous Waste (Other Than Fully Mechanized) e.g. hydraulic
Management Rules) excavator, light earth movers (if required and
permitted by competent district authority).
Thus, no hazardous waste will be generated
due to project activity.
4.4 | Other industrial process wastes No | It is proposed riverbed mining, no industrial
processisinvolved.
45 | Surplus product No | Not Applicable
46 Sewage sludge or other sludge No | Not Applicable
' from effluent treatment
4.7 | Construction or demolition No | Not Applicable
wastes
4.8 | Redundant machinery or No | Mining operations will be opencast and OTFM
equipment (Other Than Fully Mechanized) e.g. hydraulic
excavator, light earth movers (if required and
permitted by competent district authority)
4.9 | Contaminated soils or other No | Not Applicable
materials
4.10 | Agricultural wastes No | Not Applicable
4.11 | Other solid wastes No | No other sources of solid waste generation
were identified within the project site OR due
to project activity.

5. Release of pollutants or any hazardous, toxic or noxious substancesto air (Kg/hr)

Sl.
No.

I nfor mation/Checklist
confirmation

Yes
INo

Details thereof (with approximate
guantities/rates, wherever possible) with
sour ce of information data

5.1

Emissions from combustion of
fossil fuels from stationary or
mobile sources

Yes

During operational phase there may be

emissions by

() Transport vehicles will be source of air
pollution.

(I1) Gaseous pollutants will be released from
vehicular movement.

It will be minimized by using water sprinklers

& only PUC certified vehicles will be allowed

in the mining lease area.

5.2

Emissions
processes

from production

No

Mining operations will be opencast and OTFM
(Other Than Fully Mechanized) e.g. hydraulic
excavator, light earth movers (if required and
permitted by competent district authority).
There will be minor emissions during
production of sand which will be taken care in
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Riverbed Sand Mining For M/sH.S.M. Holdings Pvt. Ltd. from Riverbed of
Yamuna River located at Gata N0.620Mi & 634Mi,Village-Sankroud,
Tehsil- Khekra, District- Baghpat, U.P. Area: 47.98 acre (19.42 ha)

Sl. I nformation/Checklist Yes Details thereof (with approximate
No. confirmation /INo guantities/rates, wherever possible) with
sour ce of information data
EMP.
Emissions from materials | Yes | There will be emissions anticipated during

5.3 | handling including storage or loading, unloading and transportation of
transport excavated material.

54 | Emissions from construction| No | Mining operationswill be opencast and OTFM
activities including plant and (Other Than Fully Mechanized) e.g. hydraulic
equipment excavator, light earth movers (if required and

permitted by competent district authority).

5.5 | Dust or odoursfrom handlingof | Yes | There will be emissions anticipated during
materials, including loading, unloading and transportation of
construction materials sewage excavated material.
and waste

56 Emissions from incineration of | No | Not Applicable

' waste

5.7 | Emissions from burning of | No | Not Applicable
waste in open ar (eg. dash
materials, construction debris)

5.8 | Emissons from any other| No | No other sourcesof emissionswereidentified.
sources

6. Generation of Noiseand Vibration, and Emissions of Light and Heat:

S.No. | Information/Checklist Yesd | Details thereof (with approximate
confirmation No quantities/rates, wherever possible) with
source of information data with source
of infor mation data
6.1 | From operation of equipment| Yes | Noisewill be generated from movement of
ventilation plant, crushers e.g. transport vehicles & by mechanized mining
engines (if permitted). Mitigation measures for
suppression of noise generated due to
proposed activities have been proposed in
environment management plan.
6.2 | Fromindustrial or similar No Not Applicable
processes
6.3 | From construction or No Not Applicable
demoalition
6.4 | From blasting or piling No No blasting and piling is proposed.
6.5 | From construction or Yes | There is no construction proposed at mine.
operational traffic Only mining of mineral will be carried out.
Vehicular movement for transportation of
mining material from site may generate
noise. Regular and proper maintenance of
vehicles will reduce the impact.
INDIA
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Riverbed Sand Mining For M/sH.S.M. Holdings Pvt. Ltd. from Riverbed of
Yamuna River located at Gata N0.620Mi & 634Mi,Village-Sankroud,

Tehsil- Khekra, District- Baghpat, U.P. Area: 47.98 acre (19.42 ha)

6.6 | From lighting or cooling No Proposed mining is open cast & will be
systems carried out in day only time thus no
provision of light & heat is required. No
cooling system is required.

6.7 | From any other sources No No other sources of generation of Noise
and Vibration, and Emissions of Light and
Heat were identified within the project site
OR due to project activity.

7. Risksof contamination of land or water from releases of pollutantsinto the ground or into
sewers, surface waters, groundwater, coastal watersor the sea:

S.No. Information/Checklist Yes/No | Details thereof (with approximate
confirmation quantitiesrates, wherever possible) with
sour ce of infor mation data

7.1 From handling, storage, No No hazardous waste will be generated.
hazardous materials use or

Spillage of hazardous

materials

1.2 From discharge of sewage or No The production process in combination with
other effluents water or the absence of permanent habitation will make
land (expected mode and the project zero discharge project.

place of discharge) to
7.3 By deposition of pollutants| Yes | Water sprinkler is proposed on haul roads

emitted to air into the land or for suppression of dust which will be

into water generated by vehicular movement during
transportation.

7.4 From any other sources No No other sources of emissons were

identified within the project site OR due to
project activity.

75 Is there a risk of long term No No dump proposal at mine site.

build up of pollutants in the
environment  from  these
sources?

8. Risk of accidents during construction or operation of the Project, which could affect
human health or the environment

S.No. Information/Checklist Yes/No Detailsthereof (with approximate
confirmation quantities/rates, wherever possible) with
sour ce of information data

81 | From explosions, spillages, No No storage is proposed at site, material will

fires etc from storage, handling, directly transported to the market.
use or production of hazardous
substances

8.2 | From any other causes No None
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Riverbed Sand Mining For M/sH.S.M. Holdings Pvt. Ltd. from Riverbed of
Yamuna River located at Gata N0.620Mi & 634Mi,Village-Sankroud,
Tehsil- Khekra, District- Baghpat, U.P. Area: 47.98 acre (19.42 ha)

8.3

Could the project be affected by

natural disasters causing

(e.g.
floods, earthquakes, landslides,
cloudburst etc.)?

environmental damage

No

The area is not prone to flood and
earthquake.

No such incident is reported in this area so
far.

The area comes in seismic zone-111. Mining

activitieswill be donein dry season.

9. Factors which should be considered (such as consequential development) which could lead
to environmental effects or the potential for cumulative impacts with other existing or
planned activitiesin thelocality

S. Information/Checklist Yes Detailsthereof (with approximate

No. confirmation /INo gquantities/rates, wherever possible) with

sour ce of information data

9.1 | Lead to development of Yes | e Project proponent will organize regular
supporting facilities, ancillary me_di_cgl checkup camps and recreational
development or development activities. _
stimulated by the project which e Employment to local people will be
could have impact on the generated_. .
environment e Overdl living standard of nearby people

. . will have positive impact.
e Supporting infrastructure No . . . :
(roads, power supply, waste or e No supporting infrastructure is required
W aste;/vzter T eatrgzn)': etc) since the site has good connectivity with
~ housina develo ment’ ' NG local roads, MDR and highways.
g extract?\/ein du:tri% o * Also the laborers will be hired locally thus
. . . no permanent or temporary housing is
supply industries No required a site.
* other No -

9.2 | Lead to after-use of the site,| Yes | Since it is a river bed excavation, arrival of
which could have an impact on monsoon every year will replenish the
the environment excavated site. The mining activities will have

positive impact. Greenbelt along the riparian
zone will have positive impact on surrounding
environment.

93 |Set a precedent for later| Yes | Proposed green belt development will help in
developments increasing the aesthetic beauty of the area.

9.4 | Have cumulative effects due to No The project will cause positive, long term

roximity to other existing or impact. The areais free from any disturbances.
Y y g

planned projects with similar There are not any industries or development
effects projectsin its close proximity.

iii. Environmental Sensitivity

S.No Areas Name/ | dentity Aerial distance (within 15

km.) Proposed project
location boundary
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Riverbed Sand Mining For M/sH.S.M. Holdings Pvt. Ltd. from Riverbed of
Yamuna River located at Gata N0.620Mi & 634Mi,Village-Sankroud,
Tehsil- Khekra, District- Baghpat, U.P. Area: 47.98 acre (19.42 ha)

S.No Areas Name/ | dentity Aerial distance (within 15
km.) Proposed project
location boundary

1. |Areas  protected under None Not Applicable
international conventions,
national or local legidation
for their ecological,

landscape, cultural or other
related value

2. | Areas which are important or Y amuna River Flows adjacent (0.36km*
sensitive  for  ecological NE) to the mining area.
reasons Wetlands, water
courses or other water bodies,
coastal zone, hiospheres,
mountains, forests

3. | Areas used by protected, | No such areas identified within | Not Applicable
important or sensitive species | the core & buffer zone of the
of floraor faunafor breeding, | proposed project site.
nesting, foraging, resting,
over wintering, migration

4. |Inland, coastal, marine or None Not Applicable
underground waters

5. | State, National boundaries Yes Interstate boundary  of

Uttar Pradesh, Delhi and
Haryanafalls within 5 km
radius buffer zone of the
Proposed project Site.
Although, proposed
project being less than 25
ha is exempted from such
stipulations.

6. | Routes or facilities used by | SH 57 (Delhi- Saharanpur) 2.75 km* (E)
the public for access to
recreation or other tourist, | NH 1 (Deélhi -Ambala) 8.6 km* (W)
pilgrim areas Haulage Route 2.1 km* (NE)

Khekra Railway Station 7.0 km* (E)
Safdarjung Airport, New Delhi 35 km* (S)

7. | Defense installations None -

8. | Densely populated or built-up Sankroud 2.70 km* (NE)
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Riverbed Sand Mining For M/sH.S.M. Holdings Pvt. Ltd. from Riverbed of
Yamuna River located at Gata N0.620Mi & 634Mi,Village-Sankroud,
Tehsil- Khekra, District- Baghpat, U.P. Area: 47.98 acre (19.42 ha)

S.No Areas Name/ | dentity Aerial distance (within 15
km.) Proposed project
location boundary

area (*aeria distances)

9. | Areas occupied by sensitive | Hospitals. primary Hospital, 2.7 km* (E)
man-made land uses | Sankroud
(hospitals, schools, places of | Schools. Primary School, 2.2 km* (NE)
worship, community | Sankroud
facilities) Places of Worship: Sankroud 2.0 km* (NE)

10. | Areas containing important, Yamuna River Flows adjacent (0.36km
high quality or scarce NE) to the mining area
resources (ground  water
resources, surface resources,
forestry, agriculture,
fisheries, tourism, minerals)

11. | Areas aready subjected to No No such areas identified.
pollution or environmental
damage.

(Those where existing legal
environmental standards are
exceeded).

12. | Areas susceptible to natura No The proposed area falls
hazard which could cause the under seismic zone-lll, so
project to present chances of earthquakes are
environmental problems low. Mining activity will be
(earthquakes, subsidence, restricted to dry season
landslides, erosion, flooding only.
or extreme or adverse
climatic conditions)
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Riverbed Sand Mining For M/sH.S.M. Holdings Pvt. Ltd. from Riverbed of
Yamuna River located at Gata N0.620Mi & 634Mi,Village-Sankroud,

Tehsil- Khekra, District- Baghpat, U.P. Area: 47.98 acre (19.42 ha)

“1 hereby given undertaking that the data and information given in the application and enclosures
are true to the best of my knowledge and belief and | am aware that if any part of the data and
information submitted is found to be false or misleading at any stage, the project will be rejected and
clearance give, if any to the project will be revoked at our risk and cost.

Place
Date (AJIT SINGH MALHOTRA)
Shri Ajit Singh Mahotra S/o Shri Jai Singh Malhotra
Village- Nehru Ward,Ward No-13,Tehsi| : Pipariya
Post: Pipariya,Hoshangabad State: Madhya Pradesh
NOTE:

1. The Projects involving clearance under Coastal Regulation Zone Notification, 1991 shall
submit with the application a C.R.Z map duly demarcated by one of the authorized agencies,
showing the project activities, w.r.t. C.R.Z. and the recommendations of the state Coastal
Zone management Authority. Simultaneous action shall also be taken to obtain the requisite
clearance under the provisions of the C.R.Z. Notification, 1991 for the activities to be located
in the CRZ.

2. The projects to be located within 5 km of the National Parks, Sanctuaries, Biosphere
Reserves, Migratory Corridors of Wild Animals, the project proponent shall submit the map
duly authenticated by Chief Wildlife Warden showing these features vis-a-vis the project
location and the recommendations or comments of the Chief Wildlife Warden thereon.”

3. All correspondence with the Ministry of Environment & Forests including submission of
application for TOR/ Environmental Clearance, subsequent clarifications, as may be required
from time to time, participation in the EAC Meeting on behalf of the project proponent shall
be made by the authorized signatory only. The authorized signatory should also submit a
document in support of his claim of being an authorized signatory for the specific project”.
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Annexure RS8

1" Compliance Report
To.
Chairman
SE1AA, LLP.
Lucknow (LIP.)

Subject:- 17 Six Monthly Compliance report of River Bed Sand Mining Project from Yamuna
River of M/s H 8 M Holdings Pvt. Ltd. located at Gata No. 620Mi & 634 M,
Village- Sankroud. Tehsil- Khekra, District- Baghpat. (U.P) Sanctioned Lease
Area: 19.42 ha with regard to the EC No.I37/Parva/SEAC/3979/2017 dated.
V012018,

Sir,

With reference to the genersl and specific conditions for the mandatory compliance
under the EC issued on dated 30/01/2018, the required compliance report of pre —
monsoon session 2018, 17 six monthly Pre-Monsoon compliance report of the project

is enclosed herewith for vour kind perusal.
Thanking You

Y faithfully

............ 3 Tt_:b‘ '(’Yﬁ\l .""':’ia_r" Date:

Authorized signatory

Mame & Add........oovvemereinrvinnn,

Encls: As above,

Ce: 1. Additional Director, RO, MOEF, Lucknow.,
2. Member Secretary, LLP, PCB, Lucknow,
3. DM, Baghpat (L.P.)



Compliance Report of Pre-Monsoon Season, 2018 of River Bed Sand Mining Project
from Yamuna River of M/s HS M Holdings Pvt. Ltd. located at Gata No. 620Mi & 634
Mi, Village- Sankroud, Tehsil- Khekra, District- Baghpat, U.P.

Sanctioned Lease Area: 19.42 ha.

Environment Clearance granted & details of conditions

Ref. No. 137/Parya/SEACI3979/2017 Dated: 30™ January, 2018.

As per provisions of the post environmental clearance monitoring under the ELA notification 2006 of MoEF,
| it is mandatory for  project proponent to submit half yearly compliance report of the project based on
stipulated EC terms and condition granmted for the project.

The general & specific condition for the compliance under the granted EC of the project dated 30/01/2018,
the required compliance report of pre-monsoon session 2018 is tabulated as under along with postulates of
mining lease area and a brief geological and mining methodology description of sanctioned mining lease
area that lies in the riverbed of Yamuna River in Baghpat district -

Sanctioned MLA 19.42 ha for five vears,

Workable area of sanctioned MLA- 19.42 ha,

Sancrioned annual excavation volume of sand - 3,10.720 cum/year.

Proposed depth for excavation — 2.0 m.

Mining activities started from- 15/0572018

Mining lease is located in the Left bank of Yamuna River River is flowing (N-5) in respect to MLA,

As per above characteristics of the proposed mining lease area,the project comes under B2 sub category but
in future if the project comes under the B1 sub category due 1o the eluster formation, then all the requisite
terms & conditions of B1 sub category will be fulfilled.

Against the sanctioned annual excavation volume of sand 3,10.720 cum/vear, till the completion of
compliance report, the estimated excavated volume of sand is under 64,800 cum.

With reference to the general & specific condition for the compliance under the granted EC of the project
dated 30/01/2018, the required compliance report of pre-monsoon session 2018 is tabulated as under:

Conditions Compliance Status

{a) General Conditions

l. | This emvironment clearance is subjeet to | Photocopy of LOLEC & agreement deed attached
allotment of mining lease in favour of project | . 4\ hee e | AL,
proponent by Districi Administration/ Mining

| Department.
_,PY—’_'_:S' M W




2. | Forest Clearance shall be taken by the | The mining lease area of the project is not located
proponent as necessary under law. in the forest land.
Moreover, DM invites lenders for mining lease
only afler getting the clearance from forest and
other concerning depariments.
3. | Any change in mining area, khasra numbers, [ NA .

entailing  capacity addition with change in
process  and  or  mining  technology,
modernization and scope of working shall
again require prior Environmental Clearance
as per the provisions of ELA Notification, 2006
(as amended)

Precise mining area will be jointly demarcated
at site by project proponent and officials of
Mining/ Revenue department prior to starting
of mining operations. Such site plan, duly
verified by competent authority along-with
copy of the Environmental Clearance letter
will be displayed on a hoarding/board at the
site. A copy of site plan will also be submitted
to SETAA within a period of 02 months.

Complied as per directions.

Hoarding displaying all the required information is
placed in mine site. Verfied & Approved
Coordinates of the mining |ease area (MLA)
mentioned in agreement deed  are other

description.

Copy of plan submitted 1o SEIAA.

| Attached in Annexure-111

5.

Mining and loading will he done only within
day hours time.

Being Complied.

Mo mining shall be carried out in the safety
zone of any bridge and/or embankment.

No bridge within 500 m distance of MLA,

it shall be ensured that standards related to
ambient air quality/ effluent as prescribed by
the Ministry of Environment & Forests are
strictly complied with. Water sprinklers and
other dust control measures should be applied
to take care of dust generated during mining
operation. Sprinkling of water on haul roads to
control dust will be ensured by the project
proponent.

Being Complied through-Sprinkling of water in
haulage route.
¢ Mo overloading.
s Green covering of both side of Haulage
route with grass and Shrubs.

All necessary statutory clearances shall be
obtained before start of mining operations, If
this condition is violated, the clearance shall be
automatically deemed to have been cancelled.

All necessary clearances obtained.

Parking of vehicles should not be made on

Being Complied.

A"—F_E ; wak




. public places.

10,

No tree-felling will be done in the leased area,
except only with the permission of Forest
Department.

NA(RBM project)

No wildlife habitat will be infringed.

1%

s —

It shall be ensured that excavation of minor
mineral does mot disturb or change the
underlying soil characteristics of river bed/
basin, where mining is carried out.

Mo wildlife.

“Being Complied.

13,

It shall be ensured that mining operation of
sand/morrum will not in any way disturb the,
velocity and flow pattern of the river water
significantly.

Being Complied.

14.

It shall be ensured that there is no fauna
dependent on the river bed or areas close to
mining for its nesting. A report on the same,
vetted by competent authority shall be
submitted to the RO, PCE and SEIAA within
02 months,

Mo wild fauna found in the MLA.
Report submitted.

Annexure-¥

15

Primary survey of flora and fauna shall be
carried out and data shall be submitted to the
RO, PCB and SEIAA within six months.

Detailed studv carried out  with
information-.

Flora-

tollowing

s Colotropis procerad {Madar )
Raccharum munja (Munj Ghas)
feastery

{ Dhoob Ghas)

Ricimx
Cynoedan

Bubalus bubalis

Canis lupus familiaris
Capra aegagrus hircus
Annexare-¥11

{buffalo)
{Dag)
(o)

16.

Hvdro-geological study shall be carried out by
a reputed organization/ instituwte within six
months and establish that mining in the said
area will not adversely affect the ground water
regime. The report shall be submitted to the
RO, PCB and SEIAA within six months. In
case adverse impact s observed/ anticipated,
mining shall not be carried out.

For hydmological study & month is not found
enough.

Hence, the detailed hvdrological study is being
have
Geologist’experts for complete session of | vear
and the report of the study will be
RO, PCB and SEIAA in due time,

carried out by our Consultant  who

submitted 10
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17. | Adequate protection against dust and other | Being Complied through-Sprinkling of water in
environmental pollution duc to mining shall be | o000 e
made so that the habitations (if any) close by
the lease area are not adversely affected. The ¢ e
status of implementation of measures taken ¢ Mo overloading.
shall be reported to the RO, UPPCE and » (ireen covering of both side of Haulage
SEIAA and its activity should be completed .
before the start of sand mining route with grass and Shrubs.
Annexure-V
18. | Need-based assessment for the nearby villages | Being Complied as per requiremeni of nearby

9.

 shall be condueted to study economic measures
' which can help in Improving the guality of life
| of economically weaker section of society.
' Income generating projects/ tools such as
| development of fodder farm, fruit bearing
| orchards, vocational training ete. can form a
(part of such programme. The project
proponent shall provide separate budget for
community development activities and income

| generaling programmes,
-

localities.

| Green cover development shall be carried out
following CPCB guidelines including selection
of plant species and in consultation with the
local DFOY Horticulture Officers.

|

Plantation for green cover is in process  including
development of green covering of both side of
Haulage route with prass and Shrubs, as per

guidelines consultation with authonties.

20.

| Separate stockpiles shall be maintained for
excavated top seil, if any and the top soil
' should he utilized for greem coverftree
1; plantation.

Mo top soil is available in MLA.

21.

Dispensary facilities for first-aid shall be
provided at site.

Being Complied.

First-aid kit and rest shelter 15 available.
Photograph attached in

Annexure-1X

E

| An Environmental Audit should annually
| carried owt during the operational phase and
| submitted to the SEIAA.

Being Complied,
Report will be submitted in due time. other
parameters as per EMP of the project
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3.

Measure for prevention and control of soil
erosiom and management of silt shall be
undertaken. Protection of dumps against
erosion, if any, shall be carried out with geo
textile matting or other suitable material.

Bemng Comphed.

No dumping at site

il

Project proponent shall explore the possibility
of using solar energy wherever possihle.

Possibilities of using solar em-rg:;f- are under
process,

12,

Under corporate social responsibility a sum of
5% of the total project cost or total income
whichever s higher is to be earmarked for
total lease period. Itz budget is to be separately
maintained. CSR component shall be prepared
based on need of the local habitant income
generating measares which can  help in
upliftment of poor section of society, consistent
with the traditional skill of the people shall be
identified. The programme can be inclade
activities such as development of fodder farm, 1
fruit bearing orchards, pre distribution of

smokeless chulha ete.

Programs/activities in process under the puidance
of local authorities as proposed under project
repont Attached in

Annexure-V111

Possibility for adopting nearest three villages
shall be explored and details of eivie amenities
such as roads, drinking water ete. proposed to
be provided at the projeet proponent’s
expenses shall be submitted within two months
from the date of issuance of Environment
Clearance.

Being complied.

Annexure-1I'V

The funds earmarked Ffor environmental
protection measures should be kept in separate
account and should not be diverted for other
purpose. Year wise expenditure should be
reported to the Ministry of Environment and
Forests and its Regional Office at Lucknow,
SEIAA, UP and UPPCB.

Year wise expenditure report will be submitted in

time.

o e

Action plan with respect to suggestions/
improvement and recommendations made and
agreed during Public Hearing shall be
submitted te the Disirici Mining Officer,
concerned Regional Officer of UPPCR and
SEIAA within 02 months.

NA

36.

Environmental Clearance is subject fo
obtaining clearance under The Wildlife
(Protection) Act, 1972 from the competent
authority, if applicable to this project.

NA




the nearby settlements from the impacts of
mining activities. Maintenance of village road
through which transportation of minor
mineral is to be undertaken, shall be carried
out by the project proponent regularly at his
OWN EXPenses.

23. [ The District Mining Officer should guarterly | To be Complied by DMO.
moniter compliance of  the stipulated
conditions, The project proponent will extend
full cooperation to the District Mining Officer
by furnishing the requisite data! information/
monitoring reporis. In case of any violations of
stipulated conditions the District Mining
Offtcer will repert to SETAA.
24. | The project proponent shall submit six | Compilation of compliance report is being
manthly reports on the status of compliance of | (o000
the stipulated environmenial conditions
including results of monitored data (both in
hard and soft copies) to the SEIAA, the
District Officer and the respective Regional
Office of the State Pollution Control Board by
1* June and 1" December every year.
25. | A copy of the clearance letter shall be sent by | Complied.
the propoment to comcerned Panchayat! Zila
Parishad/ Municipal Corporation and Urban
Local Bodies.
26. | Transportation of materials shall be dome by | Being Complied.
covering .““ trucks/ traf:tﬂrs with tl.rplul'm or « No overloading
other suitable mechanism to avoid Tugitive
emissions and spillage of mineral’ dust. = FPE to workers.
» Sprinkling of haulage route,
27. | Waste water, from temporary habitation | No temporary habitation.
campus be properly collected and treated Hence, no waste water gerieration
before discharging imto water bodies. The
treated effluent should conform to the
standards prescribed by MoEF/CPCB.
28. | Measures shall be taken for contrel of noise | Being Complied.
level to the limits prescribed by CPCB. o Well malstained/PLIC vehicles.
= Nomining in night time.
s No parking in MLA at night..
29. | Special measures shall be adopted to protect Being Complied.

Mo nearby settlement within 300 m.




Persomal working in dusty areas should wear
protective respiratory devices and they should
also be provided with adequate training and
information on safety and health aspects.
Occupational health surveillance program of
the workers should be undertaken periodically
to abserve any confractions due to exposure to
duost and take corrective measures, if needed.

Workers have been pmi‘ir:led PPE and are being
educated from time to time for prevention of dust

pollution.

44.

A copy of the clearance letter shall be sent hy
the proponent to concerned Panchavat, Zila
Parishad™unicipal Corporation, Urban Local
Body and the Local NGO, if any, from whom
suggestions/representations, if anv, were
received while processing the proposal. The
clearance letter shall also be put on the website
of the Company by the proponent.

| complied.

Complied.

Suggestionsrepresentation  if receipt  will  be

45,

The environmental statement for each
financial year ending 31* March in Form-V as
is mandated io be submitted by the project
proponent to the concerned State Pollution
Control Board as preseribed wunder the
Environment (Protection) Rules, 1986, as
amended subsequently, shall alse be put on the
website of the company along with the status of
compliance of environmental clearance
conditions and shall also be sent te the
Regional (Mfice of the Ministry of
Environment and Forests, Lucknow by email,

46.

Will be complied,

The green cover development/iree plantation is
to be done in am area equivalent to 20% of the
total leased area either on river bank or along
road side (Avenue Plantation).

Compliance under process.

a7

Debris from the river bed will be collected and
stored at secured place and may be wtilized for
strengthen the embankment.

Being complied.

| Safety measures to be taken for the safety of

the people working at the mine lease area
should be given, which would also include
measure for treatment of bite of poisonous
reptilefinsect like snake.

Safety measures arc taken such as first-aid kit,
safety training & PPE.
PHC from mining site:-0.93km (SE).

449,

Feriodical and Annual medical checkup of
workers as per Mines Act and they should be
covered under ESI as per rule.

Being complied However, engaged

Workers through contractors.
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37,

The proponent shall observe every 15 day for
nesting of any turtle in the area. Based on the
observations so made, il turtle nesting is
abserved, necessary safeguard measures shall
be taken in consultation with the State Wildlife
Depariment. For the purpose, awareness shall
be created amongst the workers about the
nesting sites so that such site, il any, are
identified by the workers during operations of
the mine for taking required safeguard
measures. In this regard the safety notified
zone should be left so that the habitat/ nesting
area is undisturbed.

NA. (MLA is frec from any nesting described
under the point ).

The project proponent shall undertake
adequate  safeguard  measures  during
extraction of river bed material and ensure
that due fo this activity the hydro geological
regime of the surrounding area shall not be
affected.

Being complied

The project proponent shall obtain necessary
prior permission of the competent Authorities
for withdrawal of requisite quantity of water
(surface water and ground water), required for
the project.

Being complied.

Appropriate mitigative measures shall be
taken to prevent pellution of the river in
consultation with the State Pollution Centrol
Board. It shall be ensured that there is no

leakage of oil and grease in the river from |

vehicles used for transportation.

Appropriate miligatory measures are being taken
as discussed under EMP of the project.

41.

Vehicular emizsions shall be ﬂlupt under
control and regularly monitored. The vehicles

| earrving the mineral shall not be overloaded.

Being complied.

41,

Provision shall be made for the housing of
construction labour within the site with all
necessary infrastructure and facilities such as
fuel for cooking, mobile toilets, mobile STP,
safe drinking water, medical health care,
créche ete. (MoEF circular Dated : 22-09-2008
regarding stipulation of condition to improve
the living conditions of construction labour as
site).

No temporary/permanent housing at the project
site.
However, all the required facilitics wnder rest

shelier are being provided including bio- teilet.
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Specific conditions:

1.

Heavy machine such as hydravlic excavator
etc. should not be employed for mining

purpose

Being strictly followed

1. | Project propoment should ensure survival of | Will be complied
tree saplings. Mortality should be replaced
from time to time.
3. | Site photographs should be submitted with | Site photographs attached in
date, time and point-coordinate within 15 days. F—
4. | One month monitoring report of the area for | The required report is being submitted along with

air quality, water quality, Noise level, Flora &
Fauna should be conducted twice a week and
be submitted within 45 days for a record.

first compliance report

Provision for cylinder to workers should be
made for cooking,

NA.

The capacity of trucks/tractor for loading
purpose will be in tonnes as per Transport
Department applicable norms and standard
fixed by the Government,

Being cmnpt:iﬂ_d

Provide suitable mask to the worker.

Complied.

Approach road  kaccha is to bhe made
motarable and tree saplings to be planted on
both sides of the road.

Pucca motarable however,

plantation and green cover on both site of haulage

approach  read

route is under process.

Indigenous plants should be planted according
to CPCE guidelines and in consultation with
local Divisional Forest Officer.

Being complied

10.

The project proponent shall in 2 years conduct
detailed replenishment study duly
authenticated by a QUCI-NABET accredited
consultant, and the District Mines Officer
which shall form the basis for midterm review
of conditions of Environmental Clearance.

Study in progress. First st of data will be

- provided in October in post Monsoon Compliance,

11.

Provision for two toilets and hand pumps
should be made at mining site.

1L,

Todlets constructed at rest shelter and are in use

Drinking water for workers would be provided
by tamkers.

Sufficient drinking water will be provided.

13.

Mining should be done by Bar scalping or
skimming methods extraction (typically 03-0.6
m or 1-2 ft) as per sustainable sand mining
management guidelines 2016.

Being complied

14.

A hufferfsafe zone shzll be maintained from
the habitation as per mining guidelines.

Being complied.

15.

Total Project Cost has been submitted as Rs.
140,04 425. A CSR plan with minimum Rs.
700,221 work to be executed with installation

Being complied. However, the said direction under
the point will be incorporated.
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of five hand pumps for drinking water, solar |

light in villages of streets, constraction of twe
numbers of toilets at the primary school with
name displayed and address and details of
beneficiary and gram pradhan along with
phone number, photographs should be
submitted to Directorate as well as to the
District magistrate / Chief Development
officers, Jalaun, U.P.

16.

Detail of the works under CSR which has to be
exccuted as above is to be submitted with an
affidavit to Directorate as well as to the
Distriet magistrate / Chief Development
officers, Jalaun, U.P.

Ctmpliﬁi.
Attached in Annexure- Attached in Anmexure-

VIl .

17. | Health/Insurance card, Medical claim, regular | Worker engaged through contractor, However, |
health check-up camps, Facilities shall be o i 1
Srovided o the regular health checks-up camp being taken care ol.
regularftemporary/Contractual or any base | Besides.organization af health
workers. Copy of Receipt shall be produced to : e
the Directorate of Environment along with ths checkup/immunization camps of workers and
compliance report. residents of nearby village is also proposed under

the CSR of the project.
Annexure-V

18. | Measure for conservation of water rainwater | Possibilities are being searched in  nearby
harvesting and cleaning and maintenance of | | ..
natural surface water bodies of the nearby w
areas may be considered as one of the activity
in CSR.

19. | The excavated mining material should be NA.
carried and transported in such a way that no
obstruction to the free flow of water takes
place, suitable measure to be taken and details
to be provided to concerned Department.

20, | Width of the haul road shall be more than 6 | Complied
meter.

21. | The environmental clearance will be co- | Agreed.
terminus with the mining lease period.

22, | Project falling within 10 km area of wildlife | The proposed project does not lie in any of wild
sanctuary is to obtain a clearance from | . .

Natienal Board Wild Life (NBWL) even if the | 1ife Sswtusry nor.even any RE.PE or apen forest,
eco-sensitive zone is not emmarked.

23. [ To avoid ponding effect and adverse | Being complied as per Sustainable Sand/morrum

environmental conditiens for sand mining in
area, progressive mining should be done as per

sustainable sand mining management
guidelines 2016.

Mining Guidelines { 35MG} -2016,
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lease conditions and the Rules prescribed in
this regard, elearly showing the no work zone
in the mine lease ie. the distance from the
bank of river to be left un-worked (Non mining
area), distance from the bridges etc. It shall be
ensured that no mining shall be carried out
during the monsoon season.

31.

The proeject proponent shall ensure that
wherever deployment of labour attracts the
Mines Act, the provision thereof shall be
strictly followed.

Although laborers engaged through contractor.
however, all the possible

Safely measures and other provision under the Act
are being followed.

3i.

The project proponent will provide personal
protective equipment (PPE) as required, also
provide adequate training and information on
safety and health aspects. Periodical medical
examination of the workers engaged in the
project shall be carried out and records
maintained. For the purpose, schedule of
health examination of the workers should be
drawn and followed accordingly.

Required PPE provided to workers and have been
explained time to time about the security measure
to be followed.

General medical check-up is under progress in

regular intervals,

The critical parameters such as PM10, PM2.5,
502, NOx in the ambient air within the impact
zone shall be monitored periodically. Further,
quality of discharged water if any shall also be
monitored [TDS, DO, pH, Fecal Coliform and
Total Suspended Solids(TSS)]

The required report is being submitted along with
first compliance report.

Annexure-XI

3.

Effective safeguard measures, such as regular
water sprinkling shall be carried out in critical
arcas prone to air pollution and having high
levels of particulate matter such as loading and
unloading poeint and all transfer points.
Extensive water sprinkling shall be carried out
on haul roads.

No such critical prone to air pollution is near the
MLA. However, in order to check the air pollution
regular sprinkling is being done.

35

It should be ensured that the Ambient Air
Quality parameters comform to the norms
prescribed by the Central Pollution Control

' Board in this regard.

Being ensured.

36.

The extended mining scheme will be submitted
by the proponent before expiry of present
mining plan.

Will be complied..

.

Four ambient air quality-monitoring stations
should be established in the core zone as well
as in the buffer rone for monitoring PM10,
PM2.5, 502, NOx. Location of the stations
should be decided based on the meteorologieal
data, topographical features and

The required report is being submitted along with
1* compliance repart.

Annexure-XI1
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24,

Geo  coordinates  should be verified by
Director, DGM/District Magistrate/Regional
Mining Officer/NHAI and should be submitted
to SEIAASEAC, Secretariat as earliest,

Cumﬁliﬂi. Annexure 111 and VI

The approved geo- coordinate are as under-

Pillars

MWame of

Latitude

Longitude

A

28°51°2T.51°N

TTE1242.98"E

3

28°50'59.90"N

TT°12'54.85"E

C

28°30°'57.15"N

T7°12'5 1 .00"E

D

2R°51'03.5T'N |

7791244 50°E

E

2875124 90" N

77°1234.68"E

In case it has beenm found that the E.C.

obtained by providing incorrect information,
submitting that the distance between the wo
adjoining mines is greater than 500mt, and
area Is less than 25ha, but factually the
distance is less than 500mt and the mine is
located in cluster of area equal or more than
25ha, the E.C. issued will stand revoked.

No reply required from PP,

26.

The project proponent shall in 2 years conduct
detailed replenishment study duly
authenticated by a QCI-NABET aceredited
consultant, and the District Mines Officer
which shall form the basis for midterm review
of conditions of Environment Clearance,

Study in progress. Will be complied mn due lime..

27.

The mining work will be open-cast and
manualisemi mechanized (subject to order of
Hon'ble NGT/Hon'ble Court{s)). Heavy
machine such as excavator, scooper ete. should
not be employed for mining purpose. No
drilling/blasting should be involved at any
stage.

Being strictly followed

It shall be emsured that there shall be no
mining of any type within 03 m or 10% of the
width whichever is less, shall be left on the

both of the banks of precise area to contrel and I

avoid erozsion of river bank. The mining is
confined to extraction of sand/morrum from

| the river bank only.

Being complied as per Sustainable Sand/morrum
Mining Guidelines (SSMG) -2016.

19,

The project proponent shall undertake
adequate  safeguard  measures  during
extraction of river bank material and ensure
that due to this activity the hydro-geological
regime of the surrounding area shall not be
affected.

Being complied

0.

The project proponent shall adhere to mining
in conformity to plan submitted for the mine

Being complied




available with the State Pollation Control
Board and also at website of the SEIAA at
http:/fwww.seigaup.ip and a copy of the same
shall be forwarded to the Regional Office of
' the Ministry located in Lucknow, CPCR, State
PCH.

47.

The MoEF/SEIAA or any other competent
authority may alter/modify the above
conditions or stipulate any further condition in
the interest of environment protection.

Reply not required from PP,

Concealing factual data or submission of
false/fabricated data and failure to comply
with any of the conditions mentioned above
may result in withdrawal of this clearance and
altract action wunder the provisions of
Environment (Protection) Act, 1986,

Reply not required from PP,

49,

Any appeal against this environmental
clearance shall lie with the National Green
Tribunal, if preferred within a period of 30
days as prescribed under Section 11 of the
National Environment Appellate Authority
Act, 1997,

Reply not required from PP.,

50.

Waste water from potable use be collected and
reused for sprinkling.

Although there is no waste water generation in the
project, however, the direction under the point will

| be followed as per need based.

vehicle movement will be restricted.

During the school opening and closing fime | The direction is being complied,

A width of not less than 50 meter or 10%
width of river can be restricted for mining
activities from river hank. A condition can be
imposed that mining will be done from river

activities from river bank

Being complied as per Sustainable Sand/morrum
Mining Guidelines {SSMG) <2016,

You shall also ensure that the proposed site is not a part of any no-development zone
as required/prescribed/identified under law. In case of violation, this permission shall
automatically deem to be cancelled. Also, in the event of any dispute on ownership or land
use of the proposed site, this clearance shall automatically deem to be cancelled.

The above stipulated conditions will be enforced inter-alia, under the provisions of
the Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liahility
Insurance Act, 1991 along-with their amendments and rules made there under and also
any other orders passed by the Hon’ble Courts of Law relating to the subject matter.

The project proponeat will have to submit approved plans and proposals
incorporating the conditions speecified in the Environmental Clearance within 03 months of

- _e‘————.—s ored bhed=L




environmentally and ecologically semsitive |
targets and frequency of monitoring should be
underiaken in consultation with the State
Pollution Control Board.

38.

Common road for transportation of mineral is
to be maintained collectively. Total cost will be
shared/worked out on the basis of lease area
ATONE USErs.

There is no other mining lease area mear the
proposed MLA, Besides. the haulage route of
MLA iz only 1.0 km of distance and well

maintained.

Proponent will provide adequate sanitary
facility in the form of mobile toilets to the
labours engaged for the project work.

The facilities are provided in MLA.

Solid waste material viz. gutkha pouchs, plastic
bags, glasses ete. to be generated during
projeet activity will be separately storage in
bins and managed as per Solid Waste

Being complied.

41.

Management rules.

Green area/belt to be developed along haulage
road in consultation of Gram
Sabha/Panchayat.

Under process.

42.

Natural/customary paths used by villagers |
should not be obstructed at any time by the
activities proposed under the project.

Being complied.

Digital processing of the entire lease area in the
district using remote sensing technigue should
be done regularly once in three years for
monitoring the change of river course by
Directorate of Geology and Mining, Govi. of
Uttar Pradesh. The record of such study to be
maintained and report be submitted to
Regional office of MoEF, SEIAA, U.P. and
UPPCR.

A copy of clearance letter will be marked to
concerned Panchayal / local NGO, if any, from
whom suggestion / representation has been
received while processing the proposal. The
clearance letier shall also be put on the website
of the company.

Reply not required from PP,

Complied,

Suggestions/representation  if receipt  will  be

complied.

State Pollution Control Board shall display a
copy of the clearance letter at the Regional
office, District Industry Centre and Collector’s
office/Tehsildar’s Office for 30 days.

Reply not required from PP.

The project authorities shall advertise at least
in two local newspapers widely circulated, one
of which shall be in the vernacular language of
the locality concerned, within 7 days of the |
issue of the clearance letter informing that the |
project has been accorded environmental |
clearance and a copy of the clearance letter is |

Complied..




issuance of this clearance. The SEIAA/MoEF reserves the right to revoke the
environmental clearance, if conditions stipulated are not implemented to the satisfaction of
SEIAA/MoEF. SEIAA may impose additional environmental conditions or modify the
existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions
of Gazette Notification No. S.0. 1533(E) dated 14/09/2006, as amended and send regular
compliance reports to the authority as preseribed in the aforesaid notification.

Smallhatee,

-
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ANNEXURE-II
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Divectiorate of Environment, LLE,
Viner: Khiend- |, Gensl] Ragat. Lackore 3G
Pluise -1 5250000 W1, Ban - 91-420- 2500 0
Erimud] ; oot o

Wb we's' srimpuie

Lived BjiTSingh Mialhatr,

Lle Lhil bai Songh M IRaos,

Fip Meleru Ware Ward Me- I3

Tehiall. Fipeaya, Districl- Heshangabed- 861775

Bel ma I".-';-';'_ [Parva/SEAC FIEPE/ 3017 Dite =5 Jaruery, 2018

Bt Erwfonmenizl Clearenor ot Sang Mindng from Yamues Bl 32 Gats Mo €20 W B R348 14
vilippe -Sandoood, TehtilXhekra, Disinc-Beghpat, U P, jiewed Srea-15.437 Ha|

Denr Sir,

Phpgss 1Eiel I8 yOor EEplidaiianlemer Ssted A0 I01E addreassd to lhe Tecretan
CEAU Direrinr, Dirstiesis o Enviromment, W B The Meie (ewsl Papsr Sppraccs] Sommites
LOnLEr e the PSR i1 118 F‘Et[i'l'lﬁ,i- BElE o oated F301-THE

A prmienielion wai made by the repredentatsve of the prigect proponent along with fheis
contoant B THY Dak (1) Pel, Lid The pioponenl. fhmoogh the docementi tubmelied end the
prevesiation made, in/ormas Th commaisae That

1. The environmental clekmnoe iz soughit for Kiver bedd Seng Mining from Yemuna Hiver st Gasa
oo G20 ML 34 ML Village Serbfoud, Temid kel DiatricBaghoat U P [Leased drpa

1587 Ha)
2. Sals=ng e ere detaily of the progso -

HAME OF MINERAL [Sand g
| KAME OF RIVER = | Yamuna fueer |
| NESRESTVIMAGE | Sankmound e
| TEHSHL | Kk P ]
| BISTRIET . Baghpat |
| STATE  Tusar¥madesh
| LAESE ARES 19.43 ks
CMAX & MIN WL WITHIN LEAST ARER 215 miL K 211 milL
| LATITUDE FE'RIIV RN e 2B 80K
ToNGITUDE TT 104731 L6 7712 38.65°1 1

ML AREA 1942 ha
| TOTAL GEOLOGICAL RESERVE S
| TOTAL MHEABLE RESERVT 5.E2,000 comfannum

PROPOSED PRODULCTION 3,910,719 cumfannum

LIEE OF MAINT 06 yemrs |
| TYPE OF LAND Non- agricultural lang
| METHOD OF MINING Bar SClpang o Skimming method (OTFM (Drher than

fully mechanied] & gt 180 & 550G, 2016) usng
Scraper/lighl pasth movers
Hydraulic getavatos
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wilhina prvice of 02 moeths

L mlining and pading shall b= sging onity withie gy Kt tame

i miiang shafl e sonimd ol in T aklety saoe &l any ioodgs andior pmbenkment,

T i1 1halt be greieeed thet dtasdards rsiaias 10 ambeeat s gualiegfetlluen 24 prescrom oy the
ity & {npronment § Fovery sre sirictly compled with Water sprinkiens gnd obher dust
LEMUG majacs should be speled 10 Wke cire of dust geaciated SUning rinfeg Spe b,
Sprinking ol wateran heul eadi to corvirn! dutt Wil b= emires oy fhie project propaness
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B.C 10t S0 Maning rom Yamuns Fives 51 Gate e 63008 & 638 b, village: ek rgod. el theies

Dhirn-Baghaal, U F jlassrd &rs-15.47 Hag

'] = Ir!r-'ml.:-I sl bl gBbaid in up leeiee pre sipgnl iy pdbly s Bpidsieah B Ll
Beparmei

N wildhie hahitat will be imfrmged

1 ahall be endwied thal esinvatitn of menar froceral daes wot dishu it o change i ehadgr v i
0] Cheradtetisns il Thz tiver fed Pl wbere maseng is Catrisd ol

1 MirEll e ansred Ll mmasing apiratsan of SEna/RAorkm will B e Eny s wiky. distarn the
vRiEd iy Al Bpepditern ol the readr water wpnilicantly

11 3h# be el thsd there i ho laune dependaid of the feer bed o anesd Ligse 1o moming

Tt iy mestimg, & repan] pn dhe SErD, velled By The oompetenl Buthonty shsll B8 bubmited 1
thie RICE PES wid SELAS willlis B micnihd

Premgsy SurviEyof fiore and fauns 3hall be carnied oul and Eald aal bBe subionilted Lo the R
LB and ED1AA within sle moniha

Higdrpgemingleal pudy mthall B cartned out By 3 Fepelies CEpRMmRn AL LR P
manThE 20l seiableh IRat maning 1n Ihe SE andd vl HEl sBlvioikly B edE Ehe prownd wele
nppieme  Toe rgpoen vhell be submised o the B0 PCE ansl SELAE wethiis ol PRy (8 Faps

pdwwiye simpact |8 obearvec Cantboip@ies moning ahall not be carreeg ot

Adeguats protectcn apmni) dutt end other earonmeniz! pollefion Sud 19 mdnisg Sl G
Taseh 20 that the Habratesond [ anyg cices by (Ao Igdse ase2 are nat adversely affecies, Th
itdtuz ! implemeatabon of mesiured taber shall be mepoted (o the RD, UPECE aed SEILE and
thiy actvaty shauld be comgdeled Before 1he s1art of ward mining

Mepd-piied assetement fer the asdroy wilager thal Be fosdufied to ffudy econamic
b it owhach car help o imereving the gualty ol Hfe of sconomica® weiker section ¢
Lopeety. InpBmE EENEraling propeciaiionli vsth #s develppment of ipdder farm, frull besting
archarg, voratonal trameng etc, can form & part of such pragram me. The projetl propanent
shall provide separare budger for community development acthalies and income JeRETRTINg
[ DETEATIFIES

Gregn cover develppment 3hol be carmed ows Tollowng CACE guadelnes includng selecion of
plant species &nd in conaulElion with 1he local DFO/Hortiouhure Offices.

teparate mock piles shall b mantained for sxcavated top 5ol | any, and the 16p ol theald
oo wiraged for presn cover/tree plantation

Cappensary fagilmies Too first-aid shall be prosaded at pite.

An Envwgningntal Audit should be anmually carried owl during the operaticna! phase @
inbmiied Lo the SERA

The Digtren Wining Dfficer sBould quertery monor compliance of the stipulated condifions
The projed proponent will extend full aperation o the District Mining Odhcer by fumishong
the requitie datafiniormation/menitoring reporls. in caoe o any wioletions of Elipolated
cond sy the District Mining Officer will report 10 SERA.

The project praponent shall wibmit sia monihly repens on the St of comphance of the
Mipulted prverpnmental clearance conditions induting resulls of monfored date (both in
hard B sofy copies) to the SEiAS. the Dimrer Officer angl the respeciive Reglonsl Tffice of the
Srate Poliurion Conmrol Board by 161 June and 19 Decsmben svery yeal

A popy of the clesrmnce letler shall be yent by the proponent o concerned Panchayal, Zike
Farispd! Mumicion! Conporation and Urben Local Body.

Transporigtion of metetials fhall b2 done by covenag the trucks [ Lraciors with Lerpaulin o
ather spitable mechenizn o Bvoid lugitive emissiont end wpillage of minessl/dust

Wame waler, from temporaty habitstion cempuas be properly collected E irested before
discharging inld water bodies the treated effluent should conform to the Sandaros prests ibed
v MWABER /CPLE

Magsures shall be aken for conerol of noisa lbmes peescribed by CF.CE
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The prvsesamemel Satement fol each fiagniial peas ending 318t WASCH of FDemew alo b
timnpaied to be submitties by Lhe projed probsnent fo the foncefnéd State Mallat=aa Conlid
Logrd a1 preicmbed under the Lrgvonmaend  (yasettion| Pules 19866 g amendad
pirbisguenily. aheb plag be gul oo theE walisie of The company Eloag wilh [he s ol
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Heayy Maching ok a3 Hyd mulic extavator gon. shouio net o pmployed ior meing Froooss
Projecl proponant should drkuin gureeal of free camplings. Mortainy thawld b replaced from
e 10 time

Libe photographi shooid b wusmilies with date and bme withes 1% doy

idng month monitorng (e ol the ared for o quality, waler gushiy, Wose [evel Fiars ks
Fauns showkd be conducied twice & wieth gnd be submitied within 65 gavs Kt & 1econg
Prevasion fof cviimder 1o workers should be mede Tor coaking

The capstity ol tnacbs/tracior for lpading puerpote will De n tennés s per Transpod
Depariren! Spplicable normi and standadd hned by the Government

Provide soildbls mash Lo thi worker,

BAppenaet rpan Laccha i 10 be made motacable and | ree SAMDINES 10 De plRntes on hoth siie
af the roas

indigenpous plants #hould Ge planted sccording 1o CPCE guideloes g im consultstion with
iocal Devisional Forest Offices

The progedt preponenst shall | 2 wears (ondun oetailed replesishment sludy duly
avihenoicaied by a QC-NABET acoreditec conswhiant, ang the District Mimes CHicer which shall
torm the basis for midierm review of conditiens of Envrenmental Claamance.

Provision for two ioikets snd hand pumps should be made s mining site.

Drinking water for workers would be provided by tankers.

Mining should e done Bar scalpsng or skiming methods scoraction (oypuaty 0.3 Gémor 1.2
).

& bullerfsale tome shall be maintained from the habdtation as per minng guidelines.

Todel Progect Cosl has been submimied as A, §.3600.630).. & C5R plan with minemum Hs
680,062/  wark 12 be executed with infailation of fon hand pumps for drinking water, sota
Hght in villages of sireets, construction of two pumben of toflets 81 the primery school with
name displayed and pddress and delakls of beneliciary and gram pradhan along with phang
nufiher, pholographs should be sulsmited 1 wedl a3 10 the Dintrict magateaie |
Chinf Develpprepm officers. Baghpat, PP

PE,
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ANNEXURE-V
LETTER TO SEIAA
& RO PCB



To

C hiainman
SEIAA, UP
Directorate of Environment UP, Lucknow

Sir,

With reference to the granted Environment Clearance Ref, Mo, 137/Parya/SEAC/39792017, Dated 30-
01-2018 under the point no. 24 of Specific conditions, the approved geo- coordinate of our river bed
sand mining from Yamuna river in District Baghpat, in the joint inspesion| photocopy of agreement deed
inclosed) are tabulated as under-

Mame of Latitude Longitude
Filleers
A 28°51'2T91"N | T1°12'42.98"E
B 2B750'59 90N | 7771254 85"E
C 2RSS T.I5"N | TT°12'51.00"E
(b} 2B°5103.57"N | 77*12'44.50"E
E 2BR51724 90N | 7771 2'34.68"E

Thanking you,
Date: 151052018 yours faithfully,
Enci: As above,
Singh Malhotra)

Proprietor — Mis H.5 .M. Holding
Pvt. Ltd.

CC-Chairman SEAC{U.P.} Directorate of Environment UP, Lucknow for necessary information.
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ANNEXURE-VI
SURFACE PLAN OF
THE PROJECT
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ANNEXURE-VII
DESCRIPTION OF
FLORA & FAUNA



Description of Flora and Fauna of sanctioned Mining Lease area at Village- Sankroud, Tehsil- Khekra.
District- Baghpat (L1, P.) Proprietor— Ajit Singh Malhotra.

Flora-

*  Mangitera indica (Mango)

& Modhuco longifolia ( Mahua)

» Soredrobusta {Sal)

* Bembuse arundineces { Bamboo)
= Eucolyptus teritrornis { Eucalyptus)
¢ Dplberglo sissoo {Shisham)

*  Boselaping tragocamelus (Nilgai)
Canis fupns | Walf)

*  Sus scrofe (Pig)

*  Vulpes bengalensis (Fox)

*  Mococo mutatto (Monkey)
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ANNEXURE-VIII
CSR DESCRIPTION
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lepd B 31642000

a"

TI'IE District Magistrate

B?gmpﬂtt'u F.)

‘i‘/ -
B ?JI-'?, Wy

hs has the reference of EC granted for our Sand Mining j::n:gaut"'at mﬂag& Sankro
- Khekra, Distt- Baghpat, MLA- 19.42 ha. through letter dated 30/0172618 (copy of E’t:

also marked fo you). In order to improve the quality of life of the nearby villagers of mining lease

area 5% of total cost of the Project is to be spent under CSR for the proposed activated are
described as under -

Total cost of the Project — Rs. 1,36,01 650/-
9% of the total Cost - Rs. 6,80,082/-

5. No. Activities Cost in Rs.

1. | Toiats in nearly village 3,00,000

2, Organization of health checkup/immunization camps of 80,082
workers and residents of nearby village.
Clinical/ Treatment sponsorship

a2 Instaliation/ repairing of hand pump 1,50,000

4. Installation/ repairing of Solar light 1.50,000

Total 680,082 |

P' INLHA

the other alternative activities under CSR such as = library faciliies, repair of
].rat building and connecting routes may also be considered under the

mcﬁlr hed=

{Ajit Singh Malhotra)
Proprietor — W's H.S.M. Holding Pwvt. Ltd,
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ANNEXURE-IX
SITE PHOTOGRAPHS
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ANNEXURE-X
ONE MONTH MONITORING
REPORT OF AIR, WATER &
NOISE QUALITY AND FLORA
FAUNA



To

Chairman
SElaa, LUP
Dhirsctorate of Envimonment UP, Lucknow

Sir,

With reference 10 the granmted Environmemt Clearance Refl Moo 137/Parva/SEAC/S979/2017, Dated
30-01-20H 8 of our river bed sand mining from Yamuna river in District Baghpat, we are submitting
enclosed herewith the required one month monitoring report of our mining lease area of air guality, water
quality and noise level along with the flora-fauna.

It 15 1o be brought in your kind notice that the above study are carried out as per condition laid down in
the granted EC of the project.

Thanking you,
Date: 2306/ 2018 Yours Faithfully,
o
jit Singh Malhotra)

fi 1o Singh Malhotra
Proprietor- M/s H.5.M. Holding Pvt. Lid.
Baghpat (L. P.)



ONE MONTH MONITORING REPORT OF AIR QUALITY,
WATER QUALITY & NOISE LEVEL (15 May -15 June 2018)

Details map of stations for air pality, and noise level

Projren Propassni- Tem Ant Emgh
Tlahoin o B R Bmgh blaShans
Vil Farikeriood, Tkl B
Districh Saghgat (U F) )

| —

o ot



verage values of one gmbient air gua ¥ utants at four

stations(15 May -15 June 2018) Period of study- Twice n Week
Pollotant concontration lﬂ]m.l'ru"] except (0
Location/ Paramebers i g i
PM2s | PMI0 | sor | Nox | co
Sankround (AQ1) i
Minimum Value 353 67 16.4 2.5 BCL
Maximum Value 46.9 B0.7 21.2 8.2 BOL
Stnndard Deviation 4.4 a9 1] 1.1 =
9% percentile 454 0.7 239 4.8 i
Average 41l Ta.3 0.3 [2.% BOL
Hasanpur Masoori (AQ21}
Mimimum Value 9.3 750 8.6 123 | BDL
Maximum Value 52 B 251 8.5 BOL
i Standand [reviztion .4 94 [ | 1] i
4 percentile 513 557 246 7.7 F
Average 474 308 2185 154 EDL
Bagipur (AQ3)
Ml intmum Yalue 3.8 2 | 6.6 9.1 BDL
Maximum Value 455 76 | 243 | 4% | BDL
Standard Ceviation 4.8 g1 [ | .6 2
S8 percentile 445 182 138 139 =
Average A5 721 2043 12 BDL
Palla {Ad)
Minimum Value 376 712 175 03 | BDL
Maximum Value 50.6 838 24,4 159 | BDL
Standard Devintion 4.3 105 1.2 23 =
0% percentile 408 #29 239 15.4 -
Average 4.5 715 211 13.1 BDL
4 ]
Permissible num,,.g.r;{nc o« ;}ml'm } NAAQS: 2009 = {00 P = &

Im&%nu“‘r"e’\



Details of monitori

location

(15 May -15 June 2018)

Period of study- Twice a Week

Station

Direction &

S.Nao. Code Location Altanse o Project Area Remarks
Project Site
| AQ | Sankroud( Project site] Centre Core Zong Project Site
2 A2 Hasanpur Masoori E/4.0 km Buffer Zone Upwind
3 A3 Bagipur MY 3.5 km Buffer Zone Crosswind
Within Core .
4, AQA Palla W/ l.5 km i Downwind

| S 18




Cne m

monitoring report of water guali

(A) Ground water guality at three monitoring stations

' (15 May -15 June 2018)

Code | Monltoring Station Location | Distance From Project Site (km) | Project Area
GW | Hasanpur Masoori 240 km Buffer zone
GW 2 Bagipur N/ 3.5 km Buffer zone
GW3 Sankroud( Project site) Cetre Core zone

Average values of ground water quality at three monitoring stations

: . 1S: P0S00
B
! Mame of Sampling Siation Driking Wates Seandard
2 F s Tes1 Methiud Uinii =
e, ik : : bl Gw 2 GW3 | Acceptable |Permissible
Hm'ﬁ} (Bagipurh [(Sankroud) Limit Limit
I Colour |15 3025 Par a: gz  Ha2eN <l <1 <1 3 "
2 Odour 15 3025 Part 5:1983 Agreesble | Agrecable | Apreeatde | AT | Aprccable
pH Yalue az 15 3025 Pani 63 RS
3 e e 765 1.52 762
Agrecable | Agreeuhl
4 Taste (15 3029 Pan 80963 Agrecsble | Agreabie | Agrecsble ;
IS5 3025 Part WTL 1 L1
3 Tuwbddiry 10:1884 .7 o7 0.6
Tertal Dissalyve 15 3023 Pan mg/L 504 Fal LI
v Solids 16:1584 o it g
7 |Chlptetascyy |  FO025Pan me/L 4. | M 652 = s
32:19%A
: 15 3025 Part mg/L 10 13
: 5
% | Fluoride (as Fy 020008 {2 [ F 013
Fro Residual | 153025 Pan | mgh B2 |
1 i 26: 1985 Rt PPL BDL:
: IS 3025 Part ey [E 13
10 | Irom (ns Fel i 022 013 ol
Todal Hardness 15 3025 Pan gL 20 il
"1 (s cacoy 21:2000 e b 128
MPN/100 .
12 E.coli % 1622:1981 il <2 <1 <3 S natistooit in 00l
sample
MPH100 E
13 | Toul Coliform | 15 1622:198) ) < < 2 & Bk fetectod. i Tl
simphe

W[X(.@mw*”‘\




(B) One month monitoring of surface water guality at three sampling stations
(15 May -15 June 2018)

Station Code | Location Direction distance from Project Site | Project Area
SW Hasanpur Masoori {Downstream ) KA Butter zone
Sw2 Bagipur { ) pstream) MEakm Buffer zone
SW3 sankroud Project Site) Centre Core zone

Average values of surface water quality at three monitoring sites (15 May -13

June 2018)
Syrface Water Quality of the Study Area
&l Pararmeters RESULTS
M Linits SW N{Project 5w 2 W MDownstream)| Test Method
Site] { Ll praarcanm)
ESSENTIAL CHARACTERISTICS
Mame of River- Yamuna River
I Colour Hazen < P - [5 3025 Part
4: 1983
7 Odour i5 3025 Pa
Agrezatile Agrecable A preeable "
5983
3 pH Value at 25°C T34 T.50 733 153025 Part
10:1%84
4 | Total Dissalve Solids mig'L 531 546 589 153025 Part
16: 1984
5 | Todal Suspended ma/L 17 ] 26 1S 1025 Part
Solids 71984
6 Total Solids — 15 3025 Part
556 &10 3R9 1B 1984
T Termperaure " 4 u [5 3025 Part
02 9.8 EIIN | #1984
B | Conductivity nt 25°C | umhos'cm 60 _— 900 I8 3025 Par
14; 1984
Q Crleium (= Ca) m'L . IS5 3025 Part
33.2 84 6x.2 10:1991
13 | Ammonical Mitrogen mg'L " 15 3025 Pan
A2 W
P * : 34:1988
it Chloride {as CI) mg'L &0.3 5718 497 15 3025 Pan




One month ambient noise quality monitoring in four monitering location

(15 May -15 June 2018)Details of four monitoring lecation

Location of ambient Air Monitoring
Code | Monitoring Station | Distance from site{ Km)
N-T | sankroudy Project site) tane
-2 Hasanpur Masoori E/4.0 km
N-3 B N/ 3.5 km
N-4 Palla W/1.5 km

CPCB Standards for ambient noise quality

Limits in Decibels dB (A}

S e e T [N
A Industrial 75 70
B Commercial 65 55
C Residential 55 435
D Silence Zones 50 40

RSN, | ot =



3201908

12 Iron (as Fe) ing'L 15 3025 Part
: NEy ;
18 i, 16 532007
i 5
13 | Magnesium (as Mg) mel “1 i 421 1= 3025 Pas
A 1904
4 Mitrate a5 W3} mg' L " = 1% 3025 Parl
1 4.
271 EER 4.4 14:198%
15| Potassium (as Kb mg'L : IS 3035 Par
35T il.a 274 45.1993
6 | Phosphate (as PO4) mg'L —_— 0.6 - 15 3025 Pan
E R R
Ly Sodimm {ns Wa) gL 15 3025 Far
s 1o % i
18 | Swlphote {as 504) me'l - 15 2025 Pari
= el R 24:10%6
19 | Total Alkaliniy {as mig'l 1% 3025 Pan
5
Cac0d) il : Lk 231986
25
20 | Total Hardness (as mg'L 330 ALE 157 1% 3025 Par
T3 21:2009
3 [ I. 5 -
21 | Biechemical Oxygen L 55 A0 14 5 3025 (Par 38)
[emand
¥ | Biochemical Oxygen gL " 4 3 15 3025 Par
Crermand 44 193
23| Chemical Oxygen me/L. - - 5 15 3025 Pan
Demand 5 g 58:2006
34| Foecal Coliform | MPN/ 100l 48 53 45 15 1622 1961

’{XT’T ad e




Average values of noise quality at four stations (15 May -15 June 2018)

Noise Parameter Noise Standard
Location/ Noise Level Results in dB{A) dB(A)

NQ1 | NQ2 | NQ3 | NOQ4
Limis 574 6.7 04 0.5
Eii L 174 8.5 402
Lq-Day 513 522 517 54 i
Leg-Night 0.9 40.8 413 4.9 40
e 523 514 53| 53,3




Deseription of Flora and Fauna of sanctioned Mining Lease arca at Village-Sankroud, Tehsil- Khekra,
District- Baghpat (L. P.), P.P— Ajit Singh Malhotra.

Floras-

s Ageratem (Goar Weed)

o Ziziphees Mummmularii (Jharberi)
o Coloiropis Procera (Madar)

& Wild Croven

s _Argemone Exicane {Bhatkataiya)
o Saccharwm mefa (Munj Ghas)
s Riciewy 1Caster)

o Cyrogon | Dhoob Ghas)

o Bybolus Bihalis {Bulfalo)
e griis Lupws Familiaris { Do)
o Capro Aegogrus Mircus (Goat)

‘,—A — moj\i"l’* E'?\_L"'x



ANNEXURE-XI
CRITICAL PARAMETERS
MONITORING OF AMBIENT
AIR ZONE AND WASTE
WATER



Critical parameters monitoring of ambient air zone -

Average value of ambient air ity for various pollutants at four monitorin
stations.
Pollutant concentration li.ug.-‘m’] except C0*
Location! Parameters |
PMZ5 | PMID | S0 | NOx | cO
Sankroud (AQ1)
Minimum Value 355 &7 6.4 G5 BOL
Maximum Val e 46,9 k.7 24.2 8.5 BDL
Standard Deviation 4.6 6.9 o I .
49E percentile Ab.d T 239 14.8 B
Avernge 41.1 733 20,3 12,5 BDL
Hasanpur Masoorl (AQ2)
Minimum Yalue 33 74l I8.6 2.3 BOL
Maximum ' al we . o6 25.1 18.5 BOIL
Standard Deviation 6.4 0.4 i.1 | .8 z
3% percentile 51.3 857 246 17.7 :
Average 474 E0.8 .85 14 BDL
Bagipur (AQ3)
Minimum Value i 6.2 1.6 9.2 BDL
Maximum Value 454 THL 24.3 14.8 BOL
Stendard Deviation 48 8.1 [.1 . %
98 percentile ETE 72 B8 | 139 .
Averape 405 72.1 Hrds 12 BDL
Palla (A04)
Minimum Value 17.6 71.2 17.8 103 BDL
Mxximinm Vol 50.6 B35 244 | 153 | BODL
Standard Devistion 4.3 10.5 1.2 27 -
¥4 percentile 498 529 239 15.4 -
Average 4.8 77.9 211 131 | BDL
Permissible ll-llmg.-':'lgrﬁé;}mgfnr] NAAQS: 2009 a 00 = 5 i

mﬂ‘ﬁ\,«u‘h}"\




Critical parameters monitoring of ambient air zone -

Station

Drirection &

S.No. Coils Location Aerarte: feai Project Area Remarks
Project Site
I AQ 1 | sankroudtProject sité} Centre Caore Zone Project Site
2 AQ2 Hasanpur Masoeri E/4.0km Buffer Zone Lipwind
3 A3 Bagipur M35 km Buffer fone Crosswind
Ak Within Cose Sy
4. AQ4 Palla WIS km Fone Downwind




Waste Water monitoring report.

No waste water generation in mining lease area (MLA) because-

* Workers- Local from nearby villages.
* No camping

* No night shelter

* No temporary or permanent housing.
* No mining activities in night time.

Hence, No waste water monitoring is required.

PA——TET onadl T



ANNEXURE-XII |
AMBIENT AIR MONITORING
OF FOUR MONITORING
STATIONS OF CORE &
BUFFER ZONE



Ambient air monitoring of four monitoring station of core &

buffer zone

VErd ambient air quality Tor va lutants at monitorin I0ns,

Poll utant concentra ﬁm“lgpl,-'lﬂ exeept CO*
Location’ Porameters {m |
Pv2s | PMi0 | sor | Now | co
Sankroud (AQ1)
Minimum Valee 335 07 .4 2.5 BDL
Maximum Value 46.9 B0,7 242 155 BDL
Samndtard Deviation 4.6 6.5 A 1.1
9% parcentile a4 ™7 3.9 4.8 .
Average 41,1 Ti] 0.3 |25 BDL
Hazsanpur Masoori (AQ2)
Minimum Value 303 741 186 133 BOL
Miximum Value sl Bb.6 25.1 8.5 RDL
Standard Deviation 64 o4 i T :
28 percemile §1.3 5T 244 17.7 -
i Average 474 508 .85 | 154 | pDL
Bagipur (AQ3)
Mlimimim YValue LSS 64,2 [ .t 0.2 BOL
Maximwem Yalpe 455 785 243 4.8 ElL
Stamdard Devintion 4.8 B.1 1.1 | .6 =
08 percentile 44.5 782 238 13.9 =
Averge ET 721 20.45 12 BOL
Palla (A 4)
Minimum Value 36 | 72 | 178 | 103 [ BDL
Maximum Value S5 | 838 24.4 159 | BDL
Standard Deviation 43 0.5 1.2 7.3 =
9 percentile 49.8 829 21.9 154 -
Average 4.8 719 21.1 131 | BDL
Permizsible ﬁmmw:g ;:q;?ym’} NAAQS: 2009 T e % i o




Ambient air monitoring of four monitoring station of core &

buffer zone

Details of monitorin ions for ambient air guality at various study area-
5“'“.““ c Di'.l'El:ﬁl}ll &
S.No. Code Location Qstance fram Project Area Remarks
Project Site
1 AQ 1 Sankroud( Project site) Centre Core Zone Project Site
2 AQ 2 Hasanpur Masoari Ef4.0 km Buffer Zone Upwind
3 A3 Ragipur N/ 3.5 km Buffer Zone Crosswind
Within Core .
4. A4 Palla W5 km o Downwind

. _A— — mﬁ‘wﬁ!ﬁ—m
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23/08/2021 Submissions in reply to the Observations in joint committee report on behalf of Respondent no.8 M/s HSM Holdings in EA 24/2020 - abhishek@dyla...

= M Gmail

Compose

Inbox 2,395
Starred

Snoozed

Sent

Drafts 5

More

Meet
New meeting

My meetings

Hangouts

o Abhishek +

No recent chats
Start a new one

in:sent

131

Submissions in reply to the Observations i
Respondent no.8 M/s HSM Holdings in EA .

Abhishek Yadav <abhishek@dylawoffices.in>
to pradeepmisra, eldflegal

Sirs,

Please find attached the pdf file of Submissions in reply to the Observati
(containing 130 pages).

Please acknowledge receipt of the same.

Thanks and Regards,

ABHISHEK YADAV

LL.B. (Hons.), LL.M.(University College London)
Advocate on Record

Supreme Court of India

Founding Partner

LAW

OFFICES

Naw Dalhi ‘1R Ceantral | ana | (AF Reannali Markat -1100N1

https://mail.google.com/mail/u/0/#sent/Ktbx LvHPWVTNNfLLIfdKdWpgpRWhtPCwQV
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